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Since then I have delved a little in-
to the Hansard and some other cog-
nate publications and obtained some 
helpful material. Before I proceed 
to that ..... . 

Mr-. Speaker: He wUl kindly brinp 
that to me, we will sit down together 
and discuss. 

Sbri Harl Vishnu Kamatb: It was 
raised In the House and then you ask-
ed me to get this. 

Mr. Speaker: If I feel that 1Jlere 
is need for it to be raised in the House. 
t will ask him to do so. 

Sbri Satya Narayan Sinha: I "!ould 
like to inform the han. Member and 
this HoUSe also that the Defence 
Ministry's report is being circulated 
to hon. Members today. 

12.13 hrs. 

DEMANDS FOR GRANT~ontd. 

MINIsTRY OF PETROLEUM AND 
CHEMICALS 

Mr. Speaker: The House will now 
take up discussion and voting on the 
Demands for Grants under the control 
of the Ministry of Petroleum ana 
Chemicals for which 5 hours have 
been allotted. 

Hon. Members desirous of moving 
thei r cut motions may send their slips 
to the Table within 15 minutes indi-
eatin.g which of the cut motions they 
wuuld like to move. 

DEMAND No. 77-MINISTRY OF PETRO-
LEUM AND CHEMICALS 

l\'Ir. Speaker: Motion moved: 

"That a sum not excceding 
Rs. HU8,OOO be grantcd to the 
President to complete the sum 
necessary to defray thc charges 
which will come in courSe ("[ pay-
ment during thc year endine the 
31st clay of March 10G5, in respect 
of 'Ministry of Petroleum and 
Chemicals'." 

DEMAND No, 78---Orm:R REvi:NUIl Ex-
PENDITURE OF THE MINISTRY OF PETRo-

LEUM AND CHEMICALS 

Mr_ Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 87,17,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the· 
31st day of March 1965, in respect 
of 'Other Revenue Expenditure at 
the Ministry of Petroleum and 
Chemicals· ... 

DEMAND No. 135--CAPrrAL OtrrL.&.Y a.' 
THE MINISTRY OF PI:TRoI.EuM AJa). 

CHEMICALS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 47,23,96,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1965, in res-
pect of 'Capital Outlay of the 
Ministry Of Petroleum and. 
Chemicals'. " 

Dr. Ranen Sen (Cal~utta East): 
Sir, we are discussing the Demands 
for Grants rclating to a very import-
ant Ministry. Before entering into 
the discussion, I want to ask one 
question to the Government of India. 
I want to know why certain other 
subjects like Orientology, Muslim 
W3kfs etc., are tagged on to this 
Ministry whiCh is to perform certain 
important functions on which depends 
the future of our country? These 
subject.s have nothing to do with 
petroleum or chemicals. Thcrefore, 
I do not find any reason why these 
subjC'cts shouid be attached to this 
Ministry. 

H:lving said this, will mainly 
concpntrate on the policy m~tl('rs re-
late" to tht> work of Ministry. The 
GO\'('rnm~nt of Illdb has to its 
cr(,rlit certain achievemrnts in this 
respect. During the British days the 
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foreign oil oompanies used to fleece 
the country. They used to dictate 
prices. They used to keep India at 
ransom taking advantage of the 
dependence of :India on the 
Britishers. They continUed this for a 
pretty long time. Then, after in-
dependence, even the Government of 
India was oompelled to come to an 

. agreement with these foreign firms--
Bunnah Shell, ESSO and Caltex. 

Mr. Speaker: The hon. Member 
may kindly resume his seat. I might 
just request the hon. Members, 
those hon. Members who are desirous 
of moving their cut motions, to aend 
in the number of cut motions they 
want to move to thp Table within 15 
minutes and I will treat them as 
moved. 

Dr. Ranen Sen: They were com-
pelled to enter into refinery agree-
ments with these firms. Those 
ai:reements were foisted on India 
because those agreements went 
against the interest Of India. Gradu-
aUy, the Government of India came 
to realise that Indb must have its 
own independent oil policy. The 
Damle Committee made certain 
suggestions in this respect in its re-
port, which were accepted by the 
Government of India, although the 
foreign oil companies tried in several 
ways to sabotage cnquirie, that were 
conducted by the Damle Committee. 
The Government of India embarked 
on the correct path. It started the 
IOC. It established the Indian Re-
fineries Limited and the Oil India 
Limited. IDven though thc.ec companies 
have started functioning, there are 
sceptics amongst ourselves who did 
not appreciate the value Of these or-
ganisations Or who did not appreciate 
the necessity of an independent indus-
trial policy in respect of oil. 

Today the policy that has been 
pursued by the Government of India 
ir, this respect has been vindicatoo. 
Indian Oil Company has not only 

functioned effectively but this year 
it has amassed a profit of nearly 
Rs. 60 lakhs. It !has saved Rs. 7.28 crores 
in foreign exchange by making rupee 
payment to the Soviet Union, which 
is supplying crude oil to India. This 
activity of the Government of India 
has been wholeheartedly supported 
by the Soviet Union, Rumania and 
some other Socialist countries . 
Thanks to their support, we are to-

o day on par with many advanced 
countries. They are going to help 
India not only in rcspect of petroleum 
but also in respect of petro-chemical 
and other industries. 

Today India takes a different route, 
a different path from that followed 
during the British days. The work 
that has been started by the O&NGC 
some time back has been commend-
ablc. 1t has found out oil as well as 
natural gas deposits in many parts 
of India, notably Gujarat. In certain 
parts of India, thc Government of 
India had handed over the prospect-
ing to Stanvac, particularly in West 
Bengal. ,In the eastern part of India 
the O&~GC have started prospect-
ing and ('xploration of natural gas 
and oil. These are good signs for the 
Industrial development of India, 
because petroleum and petro-chemi-
cals are going to play a very im-
portant role in tbe future develop-
ment of India. 

Despite these achievements, for 
Which due credit has to be given to 
the Government of India, there are 
certain weaknesses which are already 
manifested in the oil policy of the 
Government of India and it will be 
a dereliction of duty on my part if 
I do not point them out today. Some 
time back, Burmah-Shell, ESSO and 
CaJtex have been permitted to ex-
pand their refinery capacity. 
Foreign collaboration in the State 
sector has been sought in the Cochin 
reftn~. ESSO is collaborating In 
the lubricu¢ plant; SO much so that 



Dema.nds PHALGUNA 23, 18&5 (SAKA) fO'r Gra;ftts 5400 

this is nothing but a departure from 
the industrial policy resolution that 
we had adopted in 1956. This haa 

. gladdened the hearts of big business 
tn India as well as the hearts of 
foreign private capital. This is what 
the Eastern Economist writes on this 
subject: 

"The Cochin refinery opens a 
new land-mark in the history of 
Indian oil industry." 

This is nothing but appeasement of 
foreign private eapital in oil industry. 
This ~ign was manifested last year 
when the Cochin refinery agreement 
was arrived at. This year also when 
Shri T. T. Krishnamachari made a 
policy statement in regard to the 
participation of foreign private and 
indigenous capital, the foreign journ-
als 3cc-laimed that statement and the 
L01Won Economist wrote: 

"If Mr. T. T. Krishnamachari 
succeeds in carrying througb the 
policy he has enunciated, major 
oil companies looking fOr outlets 
for their surplus will on their 
part be too willing to expand 
operation in India." 

iJ: think. today there is a definite 
-departure from the independent oil 
pulicy that the Government of India 
was following during the last six or 
seven years. Not oniy that, there is 
a definite attempt at departing from 
"the Industrial Policy Resolution 
which enjoined upon the Government 
of India to take the oil industry into 
its own fold and to make it a State 
sector industry. We find that all 
along the line there is a tendency 
to appease the foreign capital and 
the big business in India. 

I shall cite certain examples in 
this regard. Knowing fully well that 
these foreign companies are no friends 
Of ours--even as late as a few years 
back they wanted to blackmail India 
into submission and wanted to dictate 
certain terms to India; this is known 
to every one-even then we find 
tllat the Government of India is tak-

ing to a policy which is more in the 
interest of foreign Illld indigenol.W 
private capital than the national 
interest, the interest of India . 

Now, a question may be raised 
that when We require oil, to meet 
our requirements we haVe to go in 
for collaboration with foreign capital 
and all that. MYI answer would be that 
fOr the time being we may be 
able to get enough oil but that will 
ruin our independent oil industry 
and ultimately these foreign private 
companies will hold India to ransom, 
dictate their terms and have India in 
their grip. 

Once upon a time, not very lonl 
ago, Shri Jawaharlal Nehru in his 
Glimpses of World History had writ-
ten that these oil companies were 
called oil imperialism throughout the 
world. This he had written a few years 
back. I want to remind thc Govern-
ment Of iIndia, the Oil Ministry, 
about that important statement made 
by Shri Jawaharlal Nehru, now our 
Prime Minister. in the Glimpses of 
World Hi.<tflry. 

In regard to petro-chemicals also. 
which is a very new industry in India 
and which opens up a new vista for 
the industrial deve}opment of India, 
collaboration has already started. 
The Mafatlal Group has been given 
one licence and in Bombay foreigR 
private capital is being invited to 
start a petro-chemical complex as 
also in Gujarat. There will be three 
more petro-chemical complexes and I 
am afraid, if this policy is pursued 
by the Government of .Tndia, the 
whole of the petro-chemical industry 
will be in the grip of the foreigners 
if they colJaborate in this respect 
because they, being very powerful, 
will be able to control the industry 
not to the interest of India but to 
their own interest. 

In regard to fertilisers also the 
Government of India of late have 
started giving way to private capital, 
b9th foreign and Indigenous. 
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In regard to the chemical industry 

I have to say a few words The 
chemical industry has been a 'happy 
hunting ground for foreign private 
capital. In the year 1948 there were 
Rs. 8 crores of foreign capital in this 
iJl.dustry; in 1960 this Rs. 8 crores 
increased to Rs. 38 crores This is 
all foreign investment in th~ chemical 
industry. The number of new mixed 
companies would be 168 in three 
years alone from 1958 to 1961 The 
policy pursued by the Gove~nment 
of India in this respect is very 
dangerous. The chemical industry 
forms a very important part of our 
industrial development. The slogan 
Of the big business has so long been: 
take less loans but higher foreign 
capital. It seems the Government of 
India have succumbed to this slogan. 
Even in respect of State sector. we 
found that collaboration started with 
foreign capital. Marek Sharp & 
Dohme (International) are col-
laborating with Hindustan Anti-
biotics and one Of the conditions is 
that the production secrets will not 
be given to the Indian hands. 
This is one of the terms. Let our 
Minister repudiate it in the statement 
that he may make. But this is what 
I gather from the newspapers. 

Mr. Speaker: Wherefrom did he 
get it? 

Dr. Ranen Sen: From new'pGpers. 
Most of this information is culled out 
from newspapers. magazines and 
other things. 

Mr. Speaker: Then. surely it is a 
secret stipulation. 

Dr. Ranen Sen: I do not know whe-
th"r it W1s a ~;('cret stipLllation or it 
was known everybody. 

Sl' .. ri II~l"i ,rishnu K~m~th 

(H ',shangahD.n): The MD.hD.lanJhis 
Cnrnmi th~e's TIeport lc'aked out ve.ry 
nicely. 

Dr. Ranea Sen: In Gomio ExplOIt-
ive Factory. it is also stated that 
BO per cent. Of the capital belongs to· 
Imperial Chemical Industries, the only 
British concern and a very big busi-
ness concern in the international 
trade. There are some of the very 
bad signs. dangerous signs. which 
have started due to the policy 
of the Government of India 
under the Ministry of Petroleum and 
Chemicals. Therefore, what I want 
to state is this that it is high time 
the Government of India take cog-
nizance of this danger, face the situa-
tion boldly and try. to stand on an 
;ndependent oil policy. There have· 
been certain offers. Certain genUe-
men do not want to hear the praises 
of Soviet Union, Rumania and other 
countries. They are giving disinter-
ested help. They are still giving and 
they will probably give still more. 
But it is not only Soviet Union but 
there are other countries-this in-
formation is also got from news-
papers-Asian countries who are pre-
pared to help us, for example. 
Kuwait and Iran. Both theSe Gov-
ernments have sent their delegations 
to India, had talks with our Minister. 
Mr. Kabir and the best terms have 
been given by Kuwait. I do not know 
whether the Government is going to· 
accept those terms. They are even 
prl'pared to participate as minority 
partners in p~tro-chemical indu<try. 
They arc:' pre'pared 10 give to India 
the right of exploring and prospecting 
in Kuwait. Thev arc even prep !IT-

ed to supply crude oil at R very 
ch('~p rnte participate in building up 
M~dras Refinc·ry and thp distribution 
will he wholly in the hands of the 
Indian Oil Company. They do not 
W:t!1t 1jny shar" of the di~lribulion. 
Lf't. us neccpt this offer of handsome 
cO{iprrntion frolT' these Asian countr-
ies. Tn lhf' po1i!ira] f1rld. we- of'E'n 
~nf'"k "hoH! th·· Afro-Asian solidnrity 
;)",1 !nrlil is committed to thnt Afro-
t'ii'''' <n1' c1 aritv inr3 L~t u< h,ve 
rr'or,c:-ni" ·\fro-Aoinn solid"rit" i" this 
fj:.lrl. Tl.·lt w;Jl he- ad"antn~erl\1s 10 
th" inl 'Crests of India and to those 
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countries also. I expect a definite 
statement from the Minister in this 
respect ag to what is happening in 
this regard, that. i,. in regard to our 
negotiations with Kuwait or Iran. 
Since it Is a very important th:ng 
which is happening the hon. Minister 
-m'ould make a statement on this. 

Then, I want to refer to the syn-
thetic rubber industry. Some of these 
industries are being handed over to 
foreign companies like Duncan Bro-
thers, PJB etc. Bes:des, there is an-
other private sector syntne-
tic rubber plant which has got 
the licence to produce 15,000 tons of 
synthetic rubber. According to the 
Government of India's regulations, 
-these synthetic rubber producers are 
entitled to import an equal quantity 
of natural rubber from outside. The 
natural rubber from outside is cheaper 
than the synthetic rubber produced .n 
India and even natural rubber pro-
duced in India. As a result of the im-
port of n~tural rubber from outside, 
the priCe of natural rubber produced 
in India would go down because 
it cann'ot stand competition with the 
other rubber. Ultimately, this will 
affect the rubber industry in India. 
I am told that all this is being done 
by the Ministry of International Trade 
without consulting the Ministry of 
Petroleum and Chemicals. It seems 
that there is no co-ordination between 
them. If there had been &'orne co-
ardination, these th:ngs would not 
have happened. Even the Rubber 
Board was not consulted when these 
things went on. We would submit 
that at least the Rubber Board should 
be consulted, and the Government 'of 
India should not take such steps as 
would affect the indigenous rubber 
industry or other industry. 

While criticising the policies which 
are being pursued by the Government 
-d India, t do not tor a moment suggest 
that the policy which Government 
have been following fOr so long is 
wrong. On the contrary, I would say 

that it is the c'Orrect policy which 
they have been following, ;1:t is be-
cause there has been some departure 
that I am constrained to make this 
criticism. 

Finally, I would like to make clear 
one thing about the participation of 
foreign equity capital. It is known 
to everybody, and it is known to al-
most all the Mro-Asian countries to-
day that the foreign private capital 
which ('omes from these iI"lperialist 
countries ultimately does no good to 
those c'ountries. This kind of econo-
mic penetration ultimately resulh ;n 
some sort of economic and political 
domination, direct or indirect, on 
those countries. .It is high time tout 
the Government of India take a lesson 
from modern history and take a stand 
wh!l'l, would ultimately help the na-
tiona 1 oil industry in this country. 

I want to point out another factor 
in this respect, and that is in regard 
to the total 'output from the refinery 
that We are going to have by the 
end of the Third Plan. Today, as it 
stands, after the expansion of Burmah 
Shells, Caltex, Essos etc., the total 
output is a little greater than what 
the State sector is producing. At the 
end of the Third Plan, even after we 
have the K:oyali refinery etc., because 
there is collaboration between foreign 
private capital and the Government of 
India organisation, the total outputs 
from these refineries, private sector as 
well as State sector ones-'private 
sector' means foreign capital private 
sector-would be almost equal. That 
means that it will take a long time for 
the Government of ,India to come first 
in the race between the foreign capi-
tal and the State sector. Unless \he 
Government of India take a correct 
line from today and take a lesson from 
modern history, it will take a long 
time. 

I would say that the way to self-
sufficiency in oil industry or in petro-
chemical industry in India Is through 
three things. The ftnt fa our own 
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effort. as is being done by the ONGC 
and the .1OC. The second is fraternal 
help from the Soviet Union. R;Jm&nia 
and other countr;es. The third is 
collaboration with the,e A~i,m coun-
tries. Let us stand on these three pil-
lars and try to squeeze "ut these 
foreign oil companies and ultimately 
nationalise them. I know Shri Ranga 
Would not like this. But I want to 
ask: if a small ('ountrv lil~e C,~ylon 
can do it, if a small 'coulltry I'ke 
Bunna can do it, if Indonesia- can do 
it, why not .India whic-h has greater 
resources. which is a mUch bigger 
country? Therefore. I bring it before 
this House. It is time for Govern-
ment to nationalise th:s i:'dustry, 
squee2:e out foreign capital from this 
industry nationalise the oil industry 
and embark on a correct and inde-
pendent oil policy that will gU:iranlEoe 
the future of India. the future econo-
mic developmpnt and prcsp;'t'it:, of 
India. 

Shri P. H. Bheel (Dohad): MI 
Speaker, Sir. I come from the StalC'. 
which was fOl'mcr!J' a part of tne 
former bilingual Slate of Bombay. 
But after the formation of the new 
State of Gujarat. the tempo of deve-
lopment has not vcry much increased. 
The past developmental backlog, in 
the field of power. transport, irriga-
tion. agriculture and other spheres 
01 industry still continues. This back-
log is so heavy that in spite of some 
efforts, my State has not achie .ed 
the requisite momentum in the diree-
tion of self-sustaining economy so far. 

Sir, there are various impediments 
in our way. but I will presently eXll-
mine only those which fall within 
!he purview 'of the Hon. Minister. 
whose Demands we are discussing ncnr. 

At the outset, I take up the Petro-
chemical industries. A Refinery with 
a refining capacity of 2 million tons 
of 011 per annum with prospects of 
expansion upto 3 million tons is being 
'tI4!t up in the State and tile work ·of 
CQIlstruction at the Refinery is pl'o-
neding according to schedf11e and it 

may be ready for production in about. 
a year's time. There is no definite in-
dication. however, of the policy pro· 
posed to be adopted in regard to the 
petro-chemical industries to be deve-
loped in this area. Dr. Henney, the 
World renowned French expert has 
in his report submitted to the GO\'-
ernment of .India in regard to the de-
velopment of petro-chemical com-
plexes in th" country pmphatically 
,tre'5cd the need for the establishment 
of such complexes as early as possi-
ble. According to him thE' failure to 
build petro-ehemical industries will 
result in an yearly import bill amoun-
ting to about Rs. 51 crores in 196!!-
66 and about Rs. 150 crores in 1970-71. 
This al'one is sufficient to necessitatp 
immediate action on the quest'on of 
f'stablishmcnt of petro-chemical ID-
dustries. It is ~bsolutely neces;ary 
nOl only to finalisE' but to keep ready 
the petro-chemical complex much 
aheart of the date 'on which the Refi-
ner,' go'"" into produetion and the by-
products hCCOInL' available. It is. 
thprp!or". ":ghl.,· essential to estab-
lish a special agency to co-ordinate 
cnd wnr'hronise the plans of ('stablish· 
ing petro-chemical complexes in the 
COUll try in general and the Koyali re-
finery area in particular so that no 
time' is wasted when the refinery st.art~ 
oppration and raw materials for Petr<.· 
chemicals are readily available. 

Unfortunat.ely, no clear indication 
is yet available to the prospective in-
dustrialists interested in the develop· 
ment 'of petro-chemical industries as 
regards the chemical and other pro-
perties of the oil and gas, or the 
types of by-products likely to be avail-
able from the refinery, continuity of 
supply and the prices at which such 
products are likely to be made avail-
able. It is <jbsolutely necessary t'o 
clarify these matters and to adopt Ii 
long-term policy in the int.erests not 
on.ly of the better and more economie 
utilisation of the by-products '01 the 
refulery, -but also to enable the pros-
pectiVe industrialists to plan in tim~ 
for the establishment of such indu,s-
tries where these could be utilised. 
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The dispute over the fixing of gas 
price is very much agitating the mind 
of our people. Much heat has been 
generated over the behaviour of ONGC 
in this connection. It comes as a rude 
shock to us when we are told that our 
people will have to pay as much as 
Rs. 90 to Rs. 100 per 1,000 cubic meters 
of natural gas to ONGC for the gas 
produced from the oil fields of Gujarat. 

Mr. coal starved, high-cost-economy 
State, which had some satisfaction 
from the disc'overy of gas, was com-
pletely disappointed by this attitude 
of ONGC. 

To compare with prices in other 
States, for instance, Oil India Ltd. 
charges Rs. 9 per 1,000 subic metres 
for Nahorkatiya gas in Assam, while 
the ONGC asks Rs. 80 to Rs. 100 in 
Gujarat. The fact that the ONGC has 
no control over Oil India's poli-
cies does not explain away the un-
conscionable disparity. Again, the 
ONGC demands Rs. 100 for Anklesh-
war as,;o('iat('n gas supplied to indus-
tries in Baroda, Rs. 90 from the Guja-
rat Fertiliser Company and Rs. 80 
for Cam bay gas supplied to the Guja-
rat Electricity Board. These prices 
cannot but give a rude jolt to conSll-
mers who had hoped that the cost of 
generating electricity and that of 
fuel can be substantially reduced wi til 
the discovery of oil and gas within the 
State itself. 

Various perSOns and organisations 
in the State have objected to the high 
level of prices. The basic contention 
has been that the State and its 
industries should be enabled to secure 
fuel at cheapr cOJt. The State has all 
along suffered from one major handi-
cap in its .programme of industrialisa-
tion, viz. the high cost and irregular 
supply of coal. The high railway 
freight more than doubles the pit-
head price of coal. Absence of any 
big hydro-electric projects made cost 
at electricity quite high. 

It was hoped that the cost of 
lenerating electricity and that of fuel 

for industries would considerably 
drop with the discovery- of oil and 
gas in the State. The prices now 
fixed by the ONGC have given a rude 
jolt to tfiese hopes. Can ONGC take 
any satisfaction in its work when 
people start describing it as a 
nineteenth century monopolist? 

I think it is pertinent to point out 
that the -benefits of natural resources 
found in a particular region are 
usually allowed to be enjoyed by the 
industries located thereabout. It is 
disconcerting to note that Gujarat has 
been deprived of this natural 
advantage in the matter of fixing the 
prices of gas to which it is legitimate-
ly entitled. The objective of the 
Central Government of stimulating 
regional development can be achieved 
more readily if a uniform policy were 
to be adopted in regard to the benefits 
that may be allowed to accrue to each 
State in respect of its natural re-
source!!. 

There is no justification for n policy 
that varies in its application in 
respect of one commodity frOm State 
to State and from one natural re-

source to another resource, i.e., one 
policy for coal and hydro-electric 
power and another for oil and gas. 
In view of the need for accelerating 
the industrial development in Gujarat 
State and stimulating tempo in this 
region. it is strongly urged that gas 
be made available to the industries 
etc., of Gujarat at a price of coal 
prevailing at the pithead so as to-
ensure competitive capacity of the 
industries of this region. 

I quote here what Dr. Henney 01 the 
French Petroleum Institute in one oC 
his speeches stated about the reason-
able price of gas. According to him, it 
may be 50 nP. per 1,000 cubic feet. 
It is also reported that the ONGC too 
had considered and also discussed the 
guaranteed supply at the price of 50 
nP. for 1,000 cubicfeet with the 
various major consumers of gas in 
Gujerat and the ofIIclals of the State-
Government. 
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It is hopd that the Government of 
India as well as the Arbitrator 
appointed by them to deal with this 
-question will take these factors into 
account so as to enable the State to 
wipe off the backlog of development 
and achieve the pace of growth 
attained by other States by fixing the 
price of gas at a reasonable level, 
keeping in view pithead costs of 
natural fuels. 

I understand tha t by the eUd of 
October, 1963, 122 million cubic meters 
of gas had been burnt up at Ank-
leshwar. The value of this gas at the 
proposed ,-alue of Rs. 100 per 1,000 
cubic metres is about Rs 1.25 crores. 
This amounted to 20 per' cent of the 
Oil and Natural Gas Commission's 
total earnings from the sale of crude 
oil, which amounted to Rs. 6.92 erores. 
If the ONGC can avoid such gross 
national loss, the question of conflict 
between the Gujarat Government and 
the Central Government over the 
fixing Of price would not arise. Why 
not try to economise and thus help the 
State economy and also strengthen 
·the Central Exchequer? 

This is all, I can say in conclusion: 
let Us be wise and not shift the blame 
and responsibilities. 

Mr. Speaker: 1 have allowed the 
'speech to be read because it was the 
maiden speech of the hon. Member, 
but if there are any other hon. Me!~­
bers who have yet to make their mai-
den speech and they want to read it, 
it should not be long. It should be 
very concise, because otherwise every-
'body, the Members as well as the 
Visitors, loses interest in that. We do 
not have a sense of reality in the de-
bate, and it will develop into some 
'kind of seminar. Therefore, I would 
request hon. Members that If there is 
'8 maiden speech, it should' be very 
-brief and concise, so that interest in 
the debate can be kept up. 

Shrl Oza (Surendranagar): We an~ 
discussing the Demands of a Ministry, 
which, in my humble opinion has to 
play a very important, vital and 
strategic role in the future industrial 
development of this country. 

Unlike the previous speaker from 
the Communist group, I request the 
Ministry not to be inflicted with any 
obsessions or inhibitions, and I would 
urge them to go ahead with the 
exploitation of our natural resources 
to the last degree, consistenly with 
OUr industrial policy resolution, as 
rapidly as possible. It is said that in 
future our oil companies will suffer 
from some competition from foreign 
concerns who will hold us to ransom. 
I am not afraid of such a possibility 
at all, because this is a sovereign 
country, and the Government is strong 
('nough to tackle probll'ms as and 
when they arise. Out of such fear, not 
to allow the present development and 
to drain away whatever little foreign 
exchange we nave got. I think, will 
not be a wise policy. 

I am glad that the Ministry is in the 
hands of two energetic Ministers, and 
I am sure they will do the needful in 
the matter. We know that a country's 
progress is measured by the type of 
fuel it uses: whether it was cow 
dung or wood or some other develop-
ed commodity. 

Shrl Bar! Vishnu Kamath: am 
sorry to interrupt, Sir, but there is 
not even half the quorum though it Is 
not yet I 0' clock. It is an important 
Ministry and there are not even 
twenty Members in the House! 

Mr. Speaker: Let the Bell be !:'IUlg 
-now there is quorum. 

Shrt Oza: I was referring to the 
standards by which a country's prog-
ress in industrial development is 
measured. Taking that standard WI 
are at the lowest rung of the ladder 
in the world. For historical reasons, 
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it is so. Now that we are going ahead 
with our oil exploration. I am 
sure that we will find our proper 
place. 

I am glad that our technicians of 
the ONGC are doing very good work, 
wonderful work but I have a feeling 
that the work is getting diffused. I 
think we should do it more intensively 
and in a more concentrated manner. 
Not that I belong to Gujarat and so I 
plead for concentrated work in that. 
region. It is now a well known orad 
that Gujarat is almost floating on oil. 
But over a number of years we see 
that the work goes on very slowly, not 
as expeditiously as possible. I am 
afraid that we are not tapping the 
industrial resources of the country as 
we should. The report says that at 
4-5 places the work is .going on. With 
what result? We do not know. the 
result of drilling operations near 
Kalol which is the proposed capital 
site of Gujarat, or in other places. We 
hear there are rich possibilities in 
the little Rann of Kutch. In Kutch 
also I think we are not reaping the 
benefits that we should because of the 
Qiffusion. I request the hon. Minister 
to concentrate on the fields where 
there is some certainty that it will at 
least repay the money and labour 
that we spend and also see that the 
other areas are free for other pur-
poses. Today, for instance. the capital 
site at Ahmedabad in Gujarat-there, 
We are hesitant about pushing ahead 
with the capital project because we 
do not know where all will be found 
and to what extent. I request the 
hon. Minister to go ahead with this 
programme more intensely and in a 
more concentrated manner. 

The previous speaker referred (0 

the oil prices and the price of gas. 
We are told that the price of gas in· 
Assam is more or less a 'throwaway' 
price. There is no purchasher and so 
they are just realising Rs. 7-9 or 
whatever it may be. In Gujarat it h' 
not the case. The matter has been re-
ferred to arbitration by Dr. V. K. R. V. 
2442 (Aj)LSD-4. 

Rao without going into details, I wish 
only to say that it should not be dis-
tress price in Gujarat. Gujarat is far 
away removed from the coal fields; 
coal reaches Gujarat after a 
very long haulage; it be-
comes costly; industries could not 
thrive; they are languishing for want 
of the right type of coal or the desired 
quantity of coal. So, it does not mean 
that ONCG should insist upon having 
distress price from the industrialists of 
Gujarat. After all, whateve:' indus-
tries develop in Gujarat, it would be 
for the larger interests of the country 
and no hindrance which is not legiti-
mate sliould be put in the overall 
development of any part of the 
country. The matter is under arbitra-
tion and I shal) not speak about it 
more. 

This Ministry is also entrusted with 
chemical industries. Chemical industry 
has shown remarkable progress over 
the past few years. In June 1962, 
the average index of production for 
chemicals and chemical products was 
about 184 (base year 1956). As 
against this, the general index of 
industrial output stood at 150. In 
June. 1963, the figure for chemical 
production went up to 219, while the 
overall index touched the point of 
159. seasonally adjusted. The basic 
industrial chemicals as also inorganic 
chemicals made marked progres, the 
indices for them in June 1963 being 
about 398 and 503 respectively. I 
congratulate the Ministry on this 
rapid strides in the development of 
our chemical industry. We should not 
be complacent about it because the 
foreign exchange that this industry 
earns year by year goes uP. I think 
we should tap all oW' rssources and 
encourage all our entrepreneurs to see 
that the chemical industry grows fast 
and we are able to export as much as 
possible to fulfil our foreign ex-
change needs. 

This brings me to the question of 
petro-chemical industries to which the 
han. previous speaker referred. There 
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[8hrl Oza] 
is practically no petro-chemical indus-
try existing earlier; it is a new indus-
try, almost; it started about 40 years 
back. It is said that 50 per cent of 
the new industries that have come up 
in the United States during the last 
fifty years are of this nature: today 
they play a vital role in the new tech-
nology. We should also have a pers-
pective planning from now on for our 
petro-chemical industry. 

We should not lag far ·behind. It is 
true that we are having steel mills 
and cement factories and we are lay-
ing the base for rapid industrialisation 
of this country. It is all necessry, but 
I am afraid if we concentrate only on 
this aspect of industrial development, 
our development will become obsolete 
in times to come. So, we have also to 
emphasise thedeve10pment in this 
sphere also, namely, chemical indus-
tries and petro-chemical industries in 
particular. 

13.M lin. 

The Ministry is not unaware of the 
important aspects of this subject, and 
as early as 1961, the Ministry had ap-
pointed one committee under the 
chairmanship of Mr. Kane, the Indus-
trial Adviser. That committee went 
into all the details and all the pros-
pects of this petro-chemical industry 
and has given its findings to the Mi-
nistry in 1961. This committee has 
fixed tentative targets for the produc-
tion of several items such as organic 
chemicals, plastics, synthetics and such 
other things like carbon black and 
nylon used in plastics. These targets 
are to be ful1l11ed both in quantity and 
in value by the year 1966. Unfortu-
nately, We have only got two years 
left before the third Five Year Plan 
comes to an end, and yet, what do we 
see? I am afraid we have not made 
anv headwav in this respect. Mavbe 
there a'~e some reasons, I do not know. 
But I think the Ministry should have 
been more alert and should not have 
allowed time to pus, 

Then, we have invited the help of 
the French Petroleum Institute, head-
de by Dr. Henny, which was reler-
red to by the previous speaker. That 
expert also made very nice sugges-
tions. For example, we know that the 
Gujarat refinery is to be of the capa-
city of three million tonnes in the firs', 
phase. It has been fixed. The fl:rst 
part at it will be over by the end of 
1964, that is, this year. The second 
phase will be over by May-June, 1965, 
aneil the third phase will be over by 
December, 1966. The first phase is 
going to be over after one year. With 
all humility, I may ask this q'uestion: 
what have they done so that they will 
be able to utilise all the by-products 
that will come after the refinery goes 
into commission by the end of this 
year, after nine months or so? The 
report tells us that a letter of indent 
was Issued on 16th December, 1963, 
to the National Organic Chemical In-
dustries Limited, Bombay, for the es-
tablishment of a naphtha cracker in 
Bombay with an annual maximum 
cracking capacity of 2' 25 lakhs tonnes 
of naphtha and for the manufacture 
of polyethylene, etC. I am very happy 
to learn this, because unless we have 
got this cracking capacity, not much 
headway can be made. Dr. Henney 
had said that a cracking capacity of 
1: 25 lakh tons would be enough at the 
beginning. but I am glad that the Mi-
nistry has done advanced thinking and 
has decided to put up a plant with a 
capacity of 2' 25 lakh tons. It is a good 
thing because in course of time the 
capacity will have to be expanded so 
that we may not be lagging behind. 
But what about the creation of what 
they calI the petro-chemical complex 
in GUjarat? Still, they are in a very 
preliminary stage. The report tells 
us that this project will be imple-
mented in four phases; negotiations 
are in progress with potential foreign 
collaborators for participation in this 
complex. t do not know which of 
them will be effective. There are so 
many pc>tential foreign colloborators 
abroad, and I think this is rather a 
sad thing. J request the Minister to 
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be very vigilant about it and finalise 
these negotiations with whomaoever 
they want to do it. 

As was pointed out 'by the previous 
speaker, there is entrepreneurship in 
Gujarat. There is capital; there is 
knowhow and there is also the initia-
tive and the drive. The people are 
looking forward to utilise all the by-
products of the refineries. But the 
Ministry is not at all helpful. They 
say that it is going to be in the pub-
lic sector. I am not quarrelling with 
it. But under the pretext of doing 
everything in the public sector, let us 
not delay things. Now that this plant 
will come up with a cracking capacity 
Of 2:25 lakh tons, it is essential to put 
up the petro-chemical industry 38 the 
expert says. The plant will come up 
and I think we should not lag behind, 
and with every other phase of the 
refinery, we should go ahead with our 
petro-chemical industry also and plan 
in advance, so that nothing comes in 
the way of this country which badlY 
needs to save foreign exchange. Dr. 
Henney has said that this country 
should spend Rs. 500 crores over the 
next eight years on petro-chemical 
industry. If it is not going to do so, 
looking to the industrial development 
and the character of the development 
in this country, it is no good, It shall 
have to bear the burden of Rs. 140 
crores in 19'71. It will be a very bad 
day when we have to foot such a heavy 
bill so far as the foreign exchange is 
concerned. Instead of earning foreign 
exchange and starting other chemical 
industries, because of want of drive 
or initiative or because of some nego-
tiations which are protracted and not 
put an end to as early as possible, this 
country which wants to save its foreign 
exchange should not be put to the 
dismal fate of having to spend Rs. 140 
crores on petro-chemical products. So, 
I request the hon. Minister to finalise 
these negotiations as early as possi-
ble so that our petro-chemical indus-
tries develop very fast. 

As I said, this Ministry is concerned 
with very important and strategic 

developmental activities of this coun-
try. I am sure that in times to come 
everything will get obsolete but not 
this type of industry which is going 
to replace so many traditional things 
like traditional fibre, traditional wool 
and so many other things. Only che-
micals will fulfil the rising tempo of 
con.~umer demands. I wish the Minis-
try godspeed. and as I said in the beg-
inning, it is in the hands of two young, 
energetic people. I am sure that with-
out suffering from any obsession or 
any inhibition. it will go a~d so 
that it will ,be possible to exploit all 
our natural resources to the greatest 
extent. 

Shri Uladhar Koteki (Nowgoni): 
MI'. Speaker, Sir, I rise to support the 
Demands of the Ministry. At the out-
set, I must congratulate the various 
organisations dealing with the pro-
duction of petroleum and chemicals 
which are so vitally needed both for 
development and defence. With the 
reorganisation of the Ministry, I have 
every hope that the process of exploit-
ing our resources will be further ac-
celerated to cope with the growing 
demand in the conutry for these vital 
items. ' 

Before I make certain observations, 
I would like to draw the attention of 
the Ministry to the Annual Report 
which does not give complete infor-
mation and at places does not give 
any infonnation at alI. But the note 
in the Demands is more infonnative 
than the report. I will refer to paTII-
graph 6 dealing with production. There 
no mention has been made reprding 
the gas in the Assam oilflelds. Then' 
again in paragraph 10, regarding the 
technical training institutes, the last 
sentence says that so far 80 trainees of 
the Cambay institute have been train-
ed for appointment as rigmen. I think 
mention should also haVe been made 
of the other two institutes-at Bara-
uni and Sibsagar. 

Coming to paragraphs 25 and 26, 
dealing with the pipelines, the pipeline 
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[Shri Liladhar Kotoki] 
from Gauhati to Siliguri is not men-
tioned there. Where the Barauni pipe-
line will go is also not mentioned in 
the report. But in the note We find 
all this information. I do not 
want to refer more to this 
aspect of the question. but I do hope 
that in future reports. fuller informa-
tion will be given. 

The progress so far made for the 
utilisation of the natural gas of Ank-
leshwa'r and the Assam oilfields has 
been rather slow. Wastage of this gas 
should be stopped as quickly as pos-
sible. So far as Gauhati is concerned, 
I do not find any reason why a s:nall 
plant for the utilisation of the gas for 
domestic purposes could not have been 
set up and the gas utilised. I feel 
very sad when I find the gas in the 
refinery being burnt. I will request 
the Ministry to expedite the setting up 
of a gas plant at Gauhati. 

IS-I! hr!. 

[MR. DEPUTY-SPEAKER in the Chair] 

Diesel and kerosene are very impor-
tant items. The demand for both 
these items is growing. So, the pro-
duction of these items should be ac-
celerated. sO far as Gauhati refinery 
is concerned. from the report I find-
and I also know personally-that there 
were some initial mistakes 50 far as 
the kerosene plant was concerned and 
it delayed production for four months. 
There was again trouble for water-
supply. The report says that the 
:teething trouble may be said to be 
over. In future, all possible care 
should be taken so that these defects 
will not delay such vital undertakings. 

When the proposal for the Gauhati 
refinery was first discussed, we sug-
gested that instead of a crude oil pipe-
line, product pipeline should be taken 
up and that was then turned down. 

Now product pipeline has 'been accept-
ed. So, my suggestion is that the 
Gauhati refinery should be expanded 
to the maximum capacity expeditious-
ly. The product pipeline has alreadY 
been constructed from Gauhati to SiH-
guri. If necessary it may be extend-
ed to other consuming areas. 

Even the expansion of the Gauhati 
refinery may be limited fo. various 
reasons. When that stage comes, I 
will suggest a second refinery to be 
set up at Silghat. I mention Silghat 
because it was at first selected by the 
expert committee and land was ac-
quired. Some preliminary steps were 
also taken but, somehow, the site was 
shifted to Gauhati. I am glad that at 
least we have got a refinery at Gau-
hti and as I have already pleaded, its 
capacity should be expanded to the 
maximum I do suggest that we 
should have a second refinery at Sil-
ghat because even the needs of the 
eastern region for full development 
and defence will require a very large 
quantity of petroleum and other pro-
ducts which the expanded Gauhati 
Refinery alone will not be able to meet .. 
Now that you have taken up the pro-
duct pipeline, there will be no diffi-
culty to supply the surplus that will 
be produced in the refineries in Assam 
to other consuming areas. 

There is a feeling in Assam that in 
private sector industries, local people 
do not have any sense of participation. 
That feeling has somehow been 
directed to the public sector institu-
tions also. For some time, the Chair-
man of the Indian Refineries was Shri 
Dev Kanta Barua who was a Member 
of this House once and now the Edu-
cation Minister in Assam. I am men-
tioning this only to show that there 
will be no dearth of suitable and com-
petent persons from Assam to hold 
positions of all India importance of 
this nature. That applies to Gujarat 
also. My point is that suitable per-
sons should be represented in the 
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boards of management and also in 
Selection Committees of public sector 
industries or enterprises, so that the 
people in thOSe localities may have a 
sense of participation in them. 

Coming to employment, there is 
again a feeling that the people in these 
localities do not get adequate repre-
sentation. I have a concrete sugges-
lion to make in this direction. So far 
as Grade III and Grade IV employees 
are concerned, there will be no dearth 
of local people, if necessary with some 
training, being given. So far as Grade 
II employees are concerned, prefe-
rence should be given if suitable can-
didates are available locally. 

Regarding training institutes. I have 
already referred to the lapse in the 
report. There also care has to be 
taken to see that the people of the 
locality get preference in these insti-
tutes and they are trained. so that 
they can be taken over in the public 
sector O~ elsewhere after they are 
properly trained. This lack of train-
ing is the real difficulty felt by the 
Ministry itself and that is mentioned 
in the report. I am glad that these 
training institutes have been esta-
blished and I would suggest that their 
capacity should be enlarged, so that 
the gap that we have in the technical 
personnel may be filled up without 
delay. 

The last point I would like to deal' 
with is about the petro-chemical in-
dustries. In the Demands for Grants, 
it is mentioned at page 21: 

"The natural gas produced will 
be utilised as industrial fucllraw 
material in the petro-chemical 
industries and as a domestic fuel." 

That refers to the oilfields of Assam. 
I am glad that a step has already been 
taken to establish a petro-chemical 
unit in Gujarat. I want to know 
whether any step has been taken for 
establishing a petro-chemical industry 
in Assam and if so, what is the pro-
gress about those steps. If not, may I 

request the Ministry to engage their 
attention to establish this most impor-
tant industry in Assam. 

With these observations, I support 
the Demands for Grants of this Mi-
nistry. 

Mr. Deputy-Speaker: Accordini to 
intimation since received from Mem-
bers, the following cut motions are 
desired to be moved relating to the 
Demands under the Ministry of Petro-
leum and Chemicals: Cut motions Nos. 
I to II}. Hon. Members may move them. 

Shri Slvamurthi Swamy (Koppa!) : 
beg to move: 

''That the demand under the 
head 'Ministry of Petroluem and 
Chemicals' be reduced by Rs. 100." 

[Need to supply petrol and other fueZ 
oils to run agricultural machinery. 
0) .] 

Shri A. V. Raghavan (Badagara): 
I beg to move: 

0) "That the demand under the 
head 'Ministry of Petrolewn and 
Chemicals' be reduced to Re. I." 

[Issue of licences to develop synthetic 
rubber without reference to the 
Rubber Board. (2).] 

(ii,) "That the demand under the 
head 'Ministry of Petroleum and 
Chemicals' be reduced to Re. I." 

[Policy regarding issue of licences to 
import natural rubber. (3).] 

Dr. M. S. Aney (Nagpur): I beg to 
move: 

(i) ''That the demand under the 
head 'Ministry of Petroleum and 
Chemicals' be reduced by Rs. 100." 

[Establishment of Refineries. (4).] 

(ii) ''That the demand under the 
head other revenue expenditure 
of the 'Ministry of Petroleum and 
Chemicals' be reduced by Rs. 
100.' 

[Policy at progress Of the revision of 
gazetteers. (5)] 
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SIIri A. V. BaPaftD: I beg to 
move: 

"That the demand under the 
head 'other Revenue Expenditure 
of the Ministry of Petroleum and 
Chemicals' be reduced by RI. 100." 

[Need to B1IPPIy petTol through the 
Indian Oil Company pumps in 
Kerala. (6)] 

Shri R. Baraa (Jorhat): I beg to 
move: 

(i) "That the demand under the 
head 'Capital Outlay of the Minis-
try of Petroleum and Chemicals' 
be reduced by RI. 100." 

[Need to tackle the problem of aromex 
for Noonmati Refinery. (7)] 

(ii) "That the demand under the 
head 'Capital Outlay of the Minis-
try of Petroleum and Chemic ala' 
be reduced by Rs. 100." 

[Neea to tackle the problem of aromex 
(lomex) deposit of Noonmati Refi-
nery. (8)] 

(iii) "That the demand under 
the head 'Capital Outlay of the 
Ministry of Petroleum and Chemi-
cals' be reduced by RI. 100." 

[Need to enSure efficient working of 
Noonmati Refinery. (9)] 

Shri A. V. Bqhavu.: I beg to 
move: 

That the demand under the head 
'Capital Outlay of the Ministry 
of Petroleum and Chemicals' be 
reduced by RI. 100." 

[Need to expedite the work connected 
with the oil refinery at Cochin. 
(10)] 

Sbri L Bana: Mr. Deputy-
Speaker, Sir, at the outset, I must 
welcome Shri Kabir to this Ministry. 
I hope with his administrative ex-
perience he will enthuse and infuse 

some amount of purposefulness in this 
important Ministry. 

Petroleum is a very important 
strategic material both for effective 
defence purposes and for industrial 
economy, and in the world today it 
occupies a very strategic position. 
Therefore, it calls for a certain 
amount of care, caution and purpose-
fulness, as I have already indicated. 

In America, We know, the oil 
magnates have an important say in 
the matter of framing certain policies 
of the State and th~y also play on im-
important role in international 
politics. The Middle-East countries 
even today are suftering due to this 
oil problem. True it is that they have 
enough of oil, but when it is con-
trolled by or interefered by thege 
foreign companies of a very high 
standing and having very extensive 
.paraphernaia, naturally, they intiuence 
the policies of those countries. 

Therefore, in our case, we must 
see where we stand today. During the 
last 12 years, it must be said to the 
credit of the Ministry, the oil policy 
was guided in a very careful way. 
During the last six years, naturally, 
We have made ample progress. Our 
refining capacity was only 0.4 million 
tollS and it has been raished to 8.50 
million tons. It is really a great 
achievement. Measures were also 
taken and are being taken to estab-
lish new refineries Bnd go in for 
further production in crude oil as 
well as in other sectors. 

From the report we find that suft\-
cient stress has been given on 
exploration for crude oil. It is also 
said that we are goine to extend our 
activities to the whole ot India. But 
while saying so we must be con-
scious about our own limitations. This 
is a very sophisticated problem. 
Therefore, it requires very expert 
know-how, in which we have very 
limited resources. ~ain, we want a 
large number of technical people to 
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go into this exploration aspect. 
Thirdly, it involves serious risks. It 
is a speculative business. Therefore, if 
we want to do it, naturally, we shall 
have to seek international collabora-
tion. Unless we get that it will be 
futile an.cl infantile to jump into a 
very ambitious programme of explora-
tion of oil, 

That again, brinp Us back to the 
question of collaboration with foreign 
capital. My suggestion in this respect 
will be, before we go in for extensive 
collaboration we must find out 
whether We can iQtensify our activities 
instead of going in for speculative 
business and, at the same time, creat-
ing political complications. I do not 
suffer from any exnophobia, nor do I 
say that no foreign collaboration 
should be invited. What I mean to say 
is if international collaborators are 
i~vited to join the exploration busi-
ness, naturally, they will not come in 
sunply to throw their money WIthout 
getting any profit out of that. They 
wiJI naturally need some sort of 
equity participation in the future 
industries to be set UP. Therefore, this 
being a very delicate matter, I hope' 
the Ministry will look into it very 
carefully before they go in for any 
collaboration. 

With regard to our needs, it is said 
that we are going to produce sufficient 
petroleum by 1970-71. Our annual 
production, according to the report, 
will be to the tune of 30 milliOn tons. 
That is a good statement to be made. 
But the question is, what ~houid ",e 
do? Should We straightaway invite 
foreign capital participation or should 
We proceed rather cautiously to 
achieve that target. It may be argued 
from the side of the Ministry that we 
are spending about Rs. 57 crores--
round about that-by way of foreign 
exchange in importing petroleum and 
petroleum products. Therefore, if we 
want to save our foreign exchange, 
naturally, we shall have to go ahead 
with the production programme. 

This, again, comes in conftiet with 
the future political perspective of the 

country. We should not; forget that 
during the last Chinese invasion they 
had to stop coming to India DOt 
becaUse they were not fully fortified 
but because for fuel supply they had 
to deJ)elld on Russia and when they 
found it was not possible they had to 
cry a halt. Therefore, all these impli-
cations are there. 

Coming to tlle question of produc-
tion, I submit that more illtellSlve 
activities are necessary 80 far as 
Barauni and Gahauti re1lnariea are 
concerned. They are far behind 
schedule. Gauhati refinery came up 
long after the scheduled time. Barauni 
refinery is aLso far behind sChedule. It 
also reminds me that even in the 
case of Gauhati there was DO pers-
pective planning. Even after it had 
gone into stream, it had to be stopped 
becauSe of water scarcity. Water was 
sought to be pumped from the Brah-
maputra aDd there was no investiga-
tion nor any vigilance to det~t 
whether the silting process was go1D.g 
on gradually fOr years together. 
Suddenly when it stopped in the 
mooth of. November there was a report 
that Brahmaputra shifted its course 
suddenly and therefore there was 
water sc~ity. I am afraid I cannot 
agree with this view as disclosed in 
the report. The silting business was 
going on there for years together. 
There was no vigilance on the part of 
the management concerned, The result 
was that the entire plant stopped 
wOl'king for days and months involv-
ing a huge loss to the country. Even 
today, I have seen, nothing is being 
done to have a modern system of self-
clrculatmg water suppl)". Unlesa that 
is done, I am afraid the same trouble 
will land this plant into serious loss. 

In the case of kerosene production, 
I have seen that the iomex deposit 
there is creating a headache for all. 
If it continues like this, production of 
white kerosene will agaL."l have tr) be 
<rtopped. After so much of experience 
and so much of planning I do not 
understand why these important 
factor. were DOt takel) note of aDd 
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why thel'e was lack of perspective 
planning. I hope the present Minister 
will look into the matter and see that 
these defects are not only removed 
from the Gauhati refinery but, also, 
they are not repeated either in 
Barauni or in other refineries. 

Coming to the management, it is 
my feeling that people who are In 
charge of the management are not 
l'nthused or infused by a sl'nse of res· 
ponsibility and a sense uf patri"ti~m. 
There should be some amount of pat-
riotism in these people so tha' they 
feel this is a national property and if 
it fails the nation fails I hope the 
present Minister will look into 
it and see that the right type of 
people are placed in charge of these 
refineries so that the.y can not only 
run the refineries well but they can 
infuse a sense of discipline and 
patriotism amongst their subordinates 
also. 

So far as the Gauhati products are 
concerned, I have seen frem a paper 
that in the agreement with regard 
to the sale of products to foreign 
concerns there are certain loopholes. 
Tbey have got a production manual 
and pe.rsonally I am not conversant 
WIth the details of the clauses but 
I think this is a matter which should 
be very throughly and carefully 
looked into by experts whether these 
loophol&.; can be plugged so that if 
actually we are losing and going to 
lose some money in future, that may 
be saved, 

Coming to the petro-chemical com-
plex, We have not so far been vigilant 
about the importance of this industry. 
.It is very encouraging that the present 
Minister is taking the right step in 
gomg ahead with the petro-chemical 
aspect of the question. AIl has al-
ready been stated by some of the 
previous speakers, the putro-chemical 
industry is going to play a very 
import.ant roll' in our industrial 
economy in the years to come. That 
is ,'ery true. Dr. Henney in his 
report says that in 1962-63 our import 

bill on petro-chemicals was Rs. 40 
crores and it will go up to Rs. 140 cro-
res five years hence. He has suggested 
the establishment of five petru-cherr.i-
cal complexes-Gujarat, Bombay, 
South India, Barauni and Calcutta. 
Out of these five Gujarat and Bombay 
have alreadv been taken in hand by 
the Ministry. It is really very good 
that petro-chemical industries will be 
started in -these two places. Though 
it will involve an expenditure of about 
Rs. 262 crores I hope they will be star-
ted in the other places also very soon. 

I attach more importance to petro-
chemicals than exploration because ex-
ploration is more speculative whereas 
petro-chemicals is not. It is going to 
give us a return very soon after its es-
tablishment. Therefore, instead of 
having extensive exploration, let us 
have more of petro-chemical indus-
tnes. Of course, I am not saying that 
we should neglect exploration; it 
should also proceed in an intenSIve 
way, but more profitable invElStment 
will be in petro-chemicals. 

In this connection, I would like to 
know why in Naharkatiya the carbon 
black and synthetic rubber plant have 
not been established so far. It may 
be that there is some difference of 
opinion with the State Government or 

. it may be that there is shortage of 

. gas or gas Is going to be diverted else-
where. In any case, the gas which is 
produced in NaharkatilYa should be 
properly used. If they cannot estab-
lish a carbon black or synthetic rub-
t:er plant, let there be sumc industry 
which can profitably utilise the gas for 
productive. purposes. 

With regard to participation of 
foreign capital, I find that the Kuwait 
Government is anxious to have mino-
rity participation for the establishment 
of petro-chemical industries. I hope 
some negotiations are going on. The 
House would be V&y much interested 
to know the result of those negotia-
tions and how the Government is going 
to proceed with the Kuwait Govern-
ment in the matt& of such industries 
in those sectors which I have already 
mentioned. 
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With regard to fertiliser, we are yet 
far behind our requirement. It is very 
encouraging that Nangal is giving a 
very good record of work. We must 
congratulate the management of Nan-
gal Fertilisers for the good work they 
have done. But, on the other hand, 
the sindhri fertiliser has shown signs 
of cracking. The MinisttlI' should take 
very serioUs notice of it and see how 
these symptoms of fatigue can be re-
moved in future. Since we are gOing 
to have more fertiliser plants, both in 
the public and private sector, it is time 
that we make a proper' assessment of 
our capacity, requirements and how 
the existing .defects can possibly be 
removed. 

Having said this much about the 
establishment of petro-chemical indus-
tries, I should like to submit that pro-
per assessment of the employment 
pote.ntial of such industries should be 
made much ahead of their establish-
ment. In those regions where these 
industries or plants are to be. put up, 
there should be training facilities 
much ahead of the establishment of 
such industries. Because, when you 
establish some such industries some 
skilled hands are. necessary for running 
such industries. If there is no train-
ing programme in different skills and 
trades much in advance, the local peo-
ple are bound to be dejected and it 
creates a vicious circle and some kind 
of discontentment. Politically speak-
ing. We cannot afford to haVe such 
discontentment at this stage of our 
country's economy and politicaJ posi-
tion. Therefore, the Ministry will do 
well to make an assessment years 
ahead of the employment potential 
and then make arrra-ngements for 
proper training so that as soon as the 
plant comes into operation the local 
hands can be utilised in different 
trades of the industry, I hope the Min-
istry will examine this question and 
make arrangements accordingly. I 
find from the report that some train-
ing f,acilities are provided in dif-
ferent parts. A1~ the S'lIme, they are 
not sufficient to meet the. needs of the 
people. So, the only way of eflective-

ly counteracting the discontentment of 
the local people is to have proper 
training facilities in suitable places 
where these industries are to come up. 

Shri L. N. Bhanja Deo (Keonjhar): 
Mr. Deputy-Speaker, Sir, I must con-
gratulate the O&NGC for having loca-
ted oil fields in Guj arat and for doing 
similar work in other parts of the 
country too. But I am not very happy 
about the progress of work in other 
areas, specially in Assam. That is why 
now the search for oil in that area 
has been given to Messrs. Ruddis, an 
industrial mining association of Yugos-
lavia. After the exploratiOn in that 
area was done to some extent by the 
Ru~ians. I do not understa·nd why 
the Ministry did not want to utilise 
the talents 'of Oil India Limited, who 
are also working in that area, espe-
cially when in that concern the Gov-
ernment of India and the Burma Oil 
Company have 50:50 shares. It is also 
mentioned in the Report that Oil 
India is doing exploration work in 
Assam in .about 510 sq. miles of area 
and its activities in that region have 
been very satisfactory. 

Apart from this. their drilling speed 
and efficiency is supposed to be one of 
the best in the world. I will, there-
fore, suggest to the hon. Minister as 
to why we should not utilise the local 
talent available there to speed up our 
activities there. I suggest this because 
I am very doubtful whether this 
Yugoslav company will be successful 
where the Russians have failed before. 

In this context I would mention that 
it is very necessary that we speed up 
the search for oil not on1y in that area 
but in other areas also. I say this be-
cause though the Middle East coun-
tries want to give us crude oil in which 
we are deficient for refining purposes, 
as has already been mentioned by diff-
erent speakers-specially I will refer 
to hon. Member, Dr. Sen from Bengal, 
who initiated the debate-the other 
countries want to give us oil at cheap 
rate for refining, probably they do so 
with certain ulterior motive in the 
end like what we are facing with 1'e-
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gard to the Russian finished products. 
They gave it to us at a very attractive 
pr,ce in the beginning but now tbetY 
want certainly to raise the freight 
charges; thereby what little conces-
sion we got at the outset is going to be 
taKen away in another manner, by a 
backdoor method. So, our Ministry 
should be very vigilant and Sl!'e that 
similar tricks are not played upon us 
by other countries, whether they are 
from Asia or from other parts of the 
world, who try to gIVe us attractive 
terms in the beginning but who try to 
boost up the price later. There is al-
ready a great controversy about the 
postmg of price in the Persian Gulf 
area and the oil interests there are al-
ready demanding that the price should 
be put up in those. regions. 

It is now realised that the consump-
tion of petrol products will be about 
16 million tons by 1966 and over 30 
milllon tons by the end of the Fourth 
Plan period. Unless indigenous oil to 
that extent is discovered in the country 
We will always be dependent on the 
crude supplies from other countries. 
Tne setting up of oil refineries will 
assume greater importance as in 
Cochin. 

The Cochin refinery agreement has 
been cited as a model agreement and 
probably that pattern is going to be 
followpd in the Ministry when we set 
up the refineries at Madras and at 
Haldla. I am happy that two more 
refineries will be coming up in the 
country, but at the same time we 
should not be very complacent and 
happy about this model agreement. If 
We go into the rigidity of the pattern 
of this agreement which I will now 
try to put before this House, it is for 
our consideration whether by actually 
getting a 51 per cent share and control-
ling the interest of the company by the 
rigid pattern of this agreement we are 
not being deprived actually of certain 
benefits which probably we would 
have got if We had even a 50 per 
cent share just like Oil India. 

Though this re4nery is set up with 
49 per cent ClQ)ital of the participants 

and our interests are 51 per cent, 
the agreement is not very ftexible be-
cause it is based on the consumption 
of middle distillates for which probably 
there is a greater demand in the coun-
try because it is a less developed coun-
try and in a developing economy there 
is bound to be lesser !Ileed for middle 
distillates. But when we have a gene-
rating economy our pattern will have 
changed. It has to be considered 
whether this refinery could then be 
adjusted to meet our other require-
ments of the products that will be 
in more demand in the country at that 
time. I say this because it Is bot 
always possible to change the pattern 
of the refinery unless it is based on the 
most modern concepts and has auto-
matic plants and is ftexible 50 as to be 
suitable for adjustml\tlt of those plants 
to our developing economy in times to 
come. 

Then, while signing this contract we 
straightaway signed an agreement witt. 
Messrs Philip and Company for pur-
chase or material worth over Rs. 13 
crores from that country. As I have 
stated before, these plants are chang-
ing according to the pattern of the 
development of countries where the 
petrol by-products are required accord-
ing to the advanced requirements of 
the country. In this context I will 
submit that we hear .that in America 
they are scrapping the uneconomic 
units. My fear is-I will not be sur-
prised-that one of such units after 
being repainted may be passed on to 
us all a new unit to mee.t our require-
ments. I hope, the Ministry will be 
very watchful to this aspect of tbe 
question. 

The management clauses are so rigid 
that they leave the affairs in the. hands 
of the Managing Director, who is the 
nominee of Messrs Philips, for ten years 
or until all loans are repaid whichever 
is later. The Managing Director will 
be virtually controlling the policy and 
the governance of the Company and in 
spite of our owning 51 per cent shares 
we will have wtry little say in the 
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matter. I would be very happy to 
know from the hon. Minister whether 
this apsect has also been gone into by 
the Ministry. 

Besides this, in the agreement we 
have assured them of a 6 per cent 
marlin of relining profits on a barrel 
of crude oil with nO guarantee that 
the cost of production will be such as 
to ensure a sale price within the ceiling I 
filxed by the Darnle Committee. If it 
exceeds that, then what the Damle 
Committee has proposed for the COWl-
try will ,be practically offset when 
the prices go beyond what is guaran-
teed to them by our agreement for 
refined crude oil. 

Moreover, an area has been earmark-
ed for them for the sale of their pro-
ducts. It has also been assured to them 
that in time to come that may be ex-
tended if their whole requirement 1S 
not disposed of in that area. I hope, 
the hon. Minister will examine as to 
what will be the fate of the products 
that come out of the refinery at Madras 
when ultimately that refinery comes 
into full production if their area is ex-
tended. That aspect also has to be 
examined and, I think, We should not 
always be too happy and complacent 
or e!lCcited about the agreement 
that has been entered into in set-
tmg up the Cochin Refinery. No doubt, 
the Ministry did it with the best of 
interests and to extract greater bene-
fits for our country and the Govern-
ment. But in the 'changing pattern, it 
has also to be examined whether 
that has to 'be adhered to while 
we set up the refineries at Hal-
dia and Madras or it has to be altered 
to meet our national policies and re-
quirements. 

In that context, I would like to bring 
out another aspect regarding tll'e assur-
ance given in that agreement about tile 
repatria.tion of the profits which have 
been guaranteed by the I.D.A. and 
what will happen ultimately. At a 
particular time when We are 'more in 
need of foreign exchange they may 
want to repatriate their whole capital 
during that period of time, so we will 
have practically no control over the 

matter and we cannot effectively stop 
the accruing profits 'being taken over 
by them since they are guaranteed by 
the I.D.A. So, that aspect also has to 
be examined carefully. 

Having said that, I would like to 
mention ct.'ll"tain things for the CODS1-
deration of the Ministry regarding the 
strengthening of the O.N.G.C. whicn 
has been doing very good work indeec:t 
smce it has been set up. But at the 
same time, I would urge the Minister 
to say whetlrer the time has not come 
to examlne whether we should have 
autonomous regional organi$ltions 
under the policy control of the O.N.G.C. 
at Delhi as we are doing with the Hin-
dustan Steel where we have set up the 
steel plants in the public Bector. IDU-
mately the policy and other matters 
are controlled by the Hindustan Steel, 
but the regional plants have got cer-
tain autonomous powers to go ahead 
with the work, So, I want to know 
whether a similar pattern should not 
be followed to strengthen the hand of 
the O.N.G.C. so that they could do 
more effective work in respect of 
transport and research for oil and 
researeh. 

I must congratulate the Minis-
try for what the Oil Ministry has been 
doing and I am very happy that this 
petro-chemical industry also has been 
now tagged on to this Ministry. The 
petro-c~emical industry for some time 
to come is going to play a very lead-
ing role in the development of the 
under-developed countries and I am 
very happy that this has now been 
attached to this Ministry. 

Before concluding, I will just draw 
the attention of the hon. Minister to 
the setting up of a fertiliser plant in 
Orissa for which a proposal has come 
to the Government and it is going to be 
done through the media of coke and 
coal Industry so that they will have low 
shaft furnace in Talchar which area is 
very rich in coal and not only that will 
encourage the putting up of a low 
shaft furnace in that area but the by-
products will be utilised, such as, urea 
for fertiliser and other distillates for 
which there will be great demand 
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when the port of Paradip is developed 
fully so that we cannot only 
meet the necessities of thOSe parti-
cular areas but also export them to 
the South-East Asian countries and 
other parts of the world. 

Having said all that, I am very hap-
py that this Ministry is now under the 
charge of the hon. Minister who is 
known to be fre.e from any inhibition 
and he will do all that is required for 
the integrated development of the 
country, whethcr it be private 
or public sector so far it is for the 
good of the country as a whole. 

Mr. Deputy Speaker: Shri Alagesan. 
The Minister of State in the Minis-

try of Petroleum and Chemicals (Shri 
Alagesan): I thought I would be cal-
lpd a little later. 

Mr. Deputy Speaker: Shri Mani-
yangadan. 

Shri Ma.iyangadan (Kottayam): Mr. 
Deputy-Speaker, Sir, I am glad to 
support the Demands for Grants of 
this Ministry. This is a new Ministry 
as far as the present set up is con-
cerned and I hope that this Ministry 
of Petroleum and Chemicals will dis-
charge its functions entrusted to it 
with credit and to the good of the 
country. 

Now, wlth regard to the research 
for oil, several han. Members have 
made several suggestions. I do not 
want to go into all those matters. It 
was recently reported that in certain 
areas of India there is oil available. 
I am particularly referring to the in-
formation that I am told has been 
conveyed by the Government of 
Kerala to this Ministry regarding the 
availability of oil in the sea-bed from 
Warkala to Cochin. Some preliminary 
investigations have been made. But 
my information is that no serious 
note has yet been taken of this matter. 
I would request the Ministry to take 
serious note of this and do some re-
search in that area. 

Regarding this petro-chemical 
industry, I only want to refer to one 

aspect which was already referred to 
by my hon. friend from West Bengal 
and that is regarding synthetic rubber. 
In this connection.! am afraid, the 
figures given by the Ministry in its 
Annual Report are not fully correct. 
They say:. 

"About 50 per cent of the total 
requirements of natural rubber is 
at present being met from indi-
genous production from the plan-
tations in South India." 

A~~~r'dii'{"g t~"'- the" ,. fig.~~-' 'a';,aii;bie 
from other quarters, namely, the 
Ministry of International Trade and 
also from the Rubber Board, the indi-
genous production meets much more 
than 50 per cent of the requirements 
of today. According to the figures 
available from the Rubber Board, in 
1963-64 the total production of natural 
rubber in the country was 41,000 tons, 
while the consumption in rubber goods 
manufacturing industries comes to 
only 59,000 tOllS. Of course, thoere 
are other varieties of rubber which 
we have to import also. I am 
not referring to that. I am only 
referring to the natural rubber. Then 
again, the Planning Commission had 
set Up' a committee to assess the 
requirements of natural rubber in 
India by the end of the Third Plan. 
According to them, it was 1 lakh tons 
and I am told this Ministry has asses-
sed the requirements at 1,41,000 tons. 
I am referring to these figures because 
I am afraid this Ministry feels or is 
under the impression that much more 
natural rubber is needed in the coun-
try than what is actually required. I 
am not against licences being granted 
to producers of synthetic rubber. But 
I would point out that natural rubber 
is produced mainly in South India and 
there too mainly in Kerala. About 94 
per cent of the total production of 
natural rubber is in KeraIa, and the 
economic set-iUp in that State will be 
completely shattered if that planta-
tion industry is put to trouble. It is a 
matter concerning not just one or two 
individuals. Of course, it may con-
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cern a few large planters, bId I should 
like to bring to the notice of the 
Ministry that there are more than 
66,000 small holdings in rubber and 
about 600 in plantations. So, it is a 
question vitally affecting more than 
66,000 families, and in addition there 
are the people employed in them 
also, whose number will come 
to about a lakh. So, this question has 
to be considered in that context. 

14.00 hi-s. 
The question whether we shall be 

able to produce as much natural rub-
ber as is required for our country is 
a matter that has to be gone into. I 
have no objection to that matter 
being gone into, but what I would 
submit is that it must be done in an 
objective way. The Working Group 
of the Planning Commission and this 
Ministry have arrived at different 
figures. I do not know how that has 
happened. Anyhow, from the figures 
now available we find that in 1963-64, 
the total consumption of rubber is only 
about 80,000 tons. By the end of the 
Third Plan, it may go up to one lakh 
tons. I am sure it will never go up 
to 1 '41 lakh tons. As regards the 
production of natural rubber, the 
target fixed by the Planning Commis-
sion is 45,000 tons. By the end of 
1963-64 we have exceeded the target 
fixed for that period, and our produc-
tion is now about 41,000 tons. There 
is no reason to think that the produc-
tion of natural rubber will not be 
going up as expected. 

In this connection, I may also point 
out that the total plantation area 
under rubber is 3,61.142 acres out of 
which by the end of 1962-63, the total 
arca tapped is only about 20,700 
odd acres. So, We find that every 
year more and more areas are 
coming under tapping. There are 
other activities also undertaken by 
the Rubber Board for developing this 
plantation industry. The subsidy 
system for 'replanting is now work-
ing. All these will definitely increase 
the production of natural rubber. 
Moreover, the Rubber Board has after 
some investigation come to the con-

clusion that during the Fourth Plan 
period, at least a lakh of acres more 
could be brought under rubber 
plantation. 

Taking all these matters into consi-
deration, we must assess what exact-
ly will be the quantity of natural rub-
ber that is required in India, and then 
only further licences should be issued. 
During the Third Plan period, at first 
a licence was issued to a factory for 
prod'uction of 20,000 tons. Subsequent-
ly, sanction was accorded for expand-
ing that factory to produce 30,000 
tons. and I am told that now they 
arc thinking of producing 15,000 tons. 
We find that the price of the synthe-
tic rubber produced in that factory, 
namely, Messrs. Synthetics and Che-
micals, whirh has been issued the 
licence, when compared with the 
price of natural rubber available in 
India and that of synthetic rubber 
which We used to import, is too high. 

I am also told that the capital cost 
has gone up to Rs. 16 crores in this 
company. It is a matter that has to be 
looked into how the cost has gone 
up so high. They had technical col-
laboration from foreign countries 
also. In spite of that, the sum of 
Rs. 18 crores, according to me and 
according to persons who know bet-
ter, is too much. This is a highly 
inflated fijgUre. "I am told that their 
idea is to see that byo deducting 
depreciation allowance, by about ten 
years they may be able to write off 
about 80 per cent of the total capital. 
r want that this aspect also should 
be gone into by the Ministry. 

Even now, some natural rubber 
is being imported for our needs. The 
Sj'Stem hitherto was that the quan-
tity needed by each manufacturer 
w~~ asses!;ed by the Rubber Board 
and then licences were issued to each 
manufacturer specifying the quantity 
which he could import. Recently, 
the Rubb"er Board, by a resolution. 
practically unanimously have request-
ed the Government that this system 
must be ('hanged and that th.. issue 
of licences to manufacturers directl"YI 
by Government must be stopped. The 
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Rubber Board or the STC may im-
port the required quantity< of rubber 
and then it may be distributed to 
the manufacturers to the extent 
required by them. The reason 
is this. The price of inlport-
ed rubber is very. low when compar-
ed with that of indigenous rubber. 
So, every manllfacturer who has 
more influence will get a licence for 
more quantity, so much so that the 
natural rubber that is produced in 
the country will not get a reasonable 
price. Now, I am told that Govern-
ment have decided that if anybody 
wants to import natural rubber from 
oUJtside, he must purchase an equal 
quantity of rubber out of the synthe-
tic rubber produced in India. The 
price of synthetic rubber is about Rs. 
4.40, while that of the imported rub-
ber is Rs. 2.32. In order to help this 
particular concern, Government have 
now asked the manufacturers of rub-
ber products to purchase from this 
concern lilt this high cost, and only 
if the)" do so, they will be given im-
port licence for importing an equal 
quantity of rubber at a very low cost. 
The result of this would be that the 
"producer of rubber here or the 
plantation industI"yl here would find 
that their rubber would not be pur-
ch1lSed Iby these manufacturers. 1 
8Uibmit thJat this sort of concession 
to big concerns is not in accordance 
with the .policy which the Govern-
ment of India ha~ announced. 

,I may submit that I am not against 
private manufacturers; I am not 
against the private sector, and I have 
no objection to granting licences to 
them. But we find that here is a 
matter where there is Ito co-ordina-
tion. One aspect is under the Minis-
try of Petroleum and Chemicals, an-
other is under the Ministry of Inter-
national Trade and a third is under 
the Ministry of Industry. So, I 
would submit that when these mat-
ters are being looked into, the Minis-
try of Petroleum and Chemicals, 
about which alone I can speak just 
now, must have some iclea from the 
other Ministries also as to what they' . 
are doing. I may also submit that 

the Rubber Board is a statutory body 
which has been created for the pur-
POSe of de~lopment of rubber and 
for the purpose of looking after the 
interests of manufacturers as well as 
the plantation industry. My submis-
sion is that the opiniOn of the Rubber 
Board must be taken before anything 
is done in this regard. They. are not 
now being consulted. That must be 
done and a co-ordinated policy must 
be followed in order not to destroy 
the interests of thousands of small 
holders in the country. 

Dr'. M. S. Aney: I have moved two 
cut motions to two Demands of this 
Ministlj1, Nos. 77 and 78, and I shall 
speak on both of them in a general 
way. 

I regard this Ministry's work as of 
speciaiL importance at this juncture 
in our countlj'l and I wish to express 
my appreciation of the work already 
done by the Ministry in this direction. 
The discovery of oil in India was e-
very important landmark in our econo-
mic development. One of the 
chief objectiV1!g of the present 
Government is to strive for the 
industrial prosperity of the coiIntry 
and bring it up to a higher 
state of efllciencyt. One of the 
major needs for this industrial 
development is the easy availability 
of oil. From that ,point of view, the 
discovery. of oil in Assam and Guja-
rat made by the Ministry after long 
efforts is a matter on which we must 
congratulate it. 

Before I discuss something about 
the refineries, I want to make a 
general observation on another point. 
This Ministry deals not only with 
technical matters like petroleum and 
chemicals but also with matters like 
the International Congress of Orien-
ltalists, Wakfs, History of the free-
dom movement, publication of gazet-
teers and so on. These are different 
subjects which do not seem to me to 
be alike to each other in a natural 
way. 

It has been a matter of surprise for 
a Sanskrit writer that Panini who 
was a great grammarian has brought 
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together in the sutra Shra, yruwa What I want to know is what shall 
and maghava: I be the ultimate requirement of oW" 

"lflf i~ 11'CIf.irf" '. country, when our industries will be 
~ . I . in full swing, and whether the effort6 

Shwanam means dog; Yuvanam is that have been made, both by' Gov-
youth and Maghavanam Indra. ernment and by private efforts, will 
Panini has combined all these three enable us to be self-sufficient in the 
heterogenous things. And the poet matter of our oil requirements. Be-
says: , /' cause this is one of the things which 

V is very essential for our economy. 
"H:"'9: l!'f''!'9: "111'1 ....... lf~" 

Three different and entirely dis-
similar things in the universe have 
been brought together in one and 
the same aphorise. 

Something like that has been achi-
eved by the Government of India by 
bringing together within the purview 
of this Ministry all these hetero-
genous matters. But I am glad it is 
under the charge of a person who 
is not only a scholar in one subject 
bui a person of versatile brilliance 
and I am sure that under his leader-
ship he can do something to bring all 
these things together to serve a 
useful common purpose. 

I turn now to the question of the 
refineries. Many of my hon. friends 
who spoke have given information 
about it. But I wish to point out 
this, that after llaving disClOvered 
oil, it was necessary for Government 
to make some efforts for starting 
refineries also with pipelines for 
carryung the crude oil from the oil 
wells to the place of the refineries. 
I find there are five or six refineries 
here--Gauhati, Barauni, Gujarat and 
Cochin; and two are in contemp-
lation, one at Haldia and the other 
at MadI'as. The refineries at Madras 
and Haldia which are envisaged will 
have a total capacity of 5 million 
tons. But I would like to know 
what shall be our ultimate require-
ment. 

There are also prjilvate refineries. 
Burmah-Shall, Esso and Caltex have 
been allowed to start their own re-
fineries; on certain conditions, they 
are permitted to increase their 
throughput upto 3'75 2'5 and 1'05 
million tonnes per annum respective-
ly. 

While considl:!ring this matter, 
there is another fai:tor. Though it 
may be necessary! for us to have 
foreign collaboration, what should be 
the relation of these foreign colla-
borators with the Indian Govern-
ment? Will it be only a kind of 
collaboration for oil production or 
will there be certain terms and 
conditions incorporated in the oolla-
boration agreements which will in 
any way encroach upon our sove-
reign rights and will create difficulti-
es for us or will enable them to have 
a stranglehold On our economy? This 
is a point which I believe the 
Minister will consider. I say this 
because I find it mentioned that the 
Burmah-Shell and Esso group of 
companies have offered to termmate 
the refinery agreements and to 
opera te the refineries under ordInary 
industrial licences if Government 
give them certain safeguards. The 
proposed safeguards are under dis-
cussion'. If it be not against public 
policy for the hon. Minister 
to have discussion of the 'safeguard's 
these concerns should have? I would 
like him to gay, how has he been 
trying to safeguard the sovereignty 
of India in collaborating with these 
foreign companies? This is a point 
that has to be clarified. 

I do not want to speak about other 
matters namely, chemicals and &0 on, 
bec·ause other hon. Members have 
already touched on them. But I 
take up the other point in which I 
feel the same interest as the hon. 
Minister himself. The first is as 
regards the recent Congress of Orien-
talists. Here I have got nothing to 
say against what has been done. I 
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[Dr. M. S. Aney] 
join with him in saying that it was 
a good success. Some of the criti-
cisms which have appeared outside 
emanated out of want of proper in-
fonnation of the kind of work that. 
was done there. It was certainly a 
veIj1 great thing that about 500-600 
foreign experts came to India and 
had been able to establish contracts 
with workers in the same line in this 
country. It was a matter of great 
joy for us to find scholars from dis-
tant countries taking a keen interest 
in Indo\og;, in ancient Indian culture 
and our past achievements; some of 
them have able to show more results 
than what some of our own men 
have been able to show. 

Another thing that struck me as 
somewhat sad is that our men take 
an interest in only local questions of 
Indian culture, and very few of them 
are able to take up those big questions 
which are of universal application. 
Howeve,·, that was one thing which 
was a matter to be noted by those 
Who are working in the field of Indian 
research. From that point of view, 
the conference has served to broaden 
the outlook of workers in this country 
also. 

Then. I come to the second point, 
and that is about the revision of the 
Indian Gazeteer. Whatever may be 
said about the British Govemment,-
and I have got very little of good to 
say-as a humble student of history 
I am free to confess that much good 
spadework had been done by them to 
enable Indian students and scholars to 
have a proper historic perspective of 
our past glory. Among the works 
they have done, I regard the four 
volumes of the Gazeteer as laying 
down the very basis of the historic 
work they have done for India. That 
India of the BritiSh days is no more. 
Those who made that Gazeteer had 
ruled India in a particular way, and 
India had progressed in some ways. 
They have gone. Not only that. With 
their departure from India, gone is 
the old India as it was. India no 
longer connotes the same geographi-

cal area as it did in those old days. 
Today India means India of old minus 
West Pakistan on the one side and 
minus East Pakistan on the other 
side. So, We have to revise those old 
Gazeteers from that point of view. 

There is another thing. In the 60 
or 70 years since they were published, 
a lot of new information has come in 
and new changes have also occurred, 
all of which have to be properly in-
corporated and described in our books. 
I therefore want my hon. friend who 
is a great student of history and Indian 
culture. and I may say of world cul-
ture, to givc particular attention to 
this and edit these things. 

The work then was done by a great 
Indian administrator of old days, Mr. 
Huntcr, whOse name will be remem-
bered by all those who are students of 
history. I want my han. friend, the 
Minister, to give this work to a per-
son with a proper Indian outlook, who 
has a sufficiently broad view, who can 
face the truth whethcr it is palatable 
or unpalatable to him. I want a frank 
man of that type to edit these Gaze-
teers. 

I know a committee was appoint-
ed-I do not know the names of the 
gentlemen constituting it-and the two 
books which have been published by 
them in the name of Indian history 
may be good in their own way, but 
from the strictly historical point of 
view. We do not find sufficient justice 
done to the Indin view in writing 
those books. That is the general opin-
ion, not only of a lay man like .. myself 
but of those' who have made a study 
of history and a life study of it. 
Bearing this fact in mind, I want him 
not to go the fashionable way in selec-
ting men for a committee of this kind, 
or to appoint a big man to be the head 
of it, but to appoint a man who has 
rcally made a study of Indian history 
and has got what is called a genuine 
Indian outlook, without being under 
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to anybody else outside. I would re-
quest him to find out a scholar of that 
kind to be the general editor of this 
work. 

I make this suggestion because you 
are in charge of district gazet!'ers also. 
I do not know whether the district 
gaze!ecrs that have been published in 
thf~ different States at present, written 
in the vernacular languages. are being 
supervised by the body here or not. 
I have SPE'll and read some of the dis-
trict gazeteers puplished in Bombay 
Presidency. I do no want to say 
anything against anybody, but I must 
say that !wt ~uffki('nt ('are has been 
taken to SE'C that historic truth, faith-
ful historic truth, is kept therein. A 
good deal of political bias of one 
kind or another has entered into the 
writing ()f these hooks, and some of 
the chapters. particularly in the 
Gazet('er of the District of Kolhapur, I 
was horrified to read. Reference was 
madE' in that book to the struggle for 
Indian independence and the part 
played by Kolhapur State in those 
days. I do not know whether the 
Government of India and this Minis-
try have any responsibility in that 
matter. It they have, and if they are 
going to publish district gazeteers, 
then it is necessary for them to see 
that no district gazeteer is published 
by any State unless it has been pre-
viously submitted for examination by 
the Cent·ral body which has to do 
similar work . for the whole country. 
because the books published by the 
Government from two difterent place, 
should show a common view before 
Ih., people of India, and they should 
not go against each other. That .care 
has to be taken. It is for this reason 
that I have made a reference to this 
question of gazeteers. 

J shall close my observations with 
this important remark. This is a 
department. on the proper working of 
which dep!'nds our smooth economic 
progress hereafter. The ability that 

. • ·Not recorded. 
2442 (Ai) LSD-5. 

has been shown is commendable, hu' 
much more will have to be do.-
by this department in order to help 
at'celerate the progress of India to-
wards its goal, and I hope that will be 
done. I once more thank the depart-
ment for what it has already achieved 
and give my support to the Demandtl. 

15ft' ~ ~(~): 
'3"lT!ilref ~t~, ire 'C% f~ t 
'm'l ~ I ~ it m if;T~ ~ omif ~1 
~, ~ 'qR ~ ~ q1f~a- ~ 
~ t ;mrit rt~ ~ I ire f;rf~ i 
f'-r. 'm'l S71 ~ if;T l'7.ff7.i'f !f>'< ~ W 
~ ~ \'it<: ~ir. ~ ~~ 
~:l'[ <f.t ~ I ~~, ~ ~ 
li~l]'Tt <r.r '!Wof f. 'qT>; orgi'f ~ 
~I 

~. ~: m<l' ~ 

15ft' ~~ •• 
~.~: ~ f...m- ;r 

if;~ q)'tf ~ 

This will not form part of the ...... 
cord. 

15ft' fiRA~ (~) 
~ ol~li.,fl ~~ I 

Mr. Deputy-Speaker: In the middle 
or th" debate, no Members CD 
get up like this and go on. He h. 
to give notice and raise any point if he 
wants to. Otherwise, he cannot raise 
it. The quorum bell is being rung. 
There is no question of another speech. 

15ft' ~ lffn' 3R' fi 

~ ~ ~ ~. ~ f;:rm fOflit ~ 
~ I ire f~~~;:r~' r·· 
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11ft mnl... ~ ~qJSIl'~ 

~. .q mq' ~ ~ fcr;r\if f~ 
IIROIT ~ ~ ~ .... 

Mr. Deput,.~peaker: I am very 
BOITy that the hon. Member goes on 
like this. 

~ ~ lfI~: ';f'l11o{. ~ 
~ ~ ~ sm;; ~ ~h: .q m-q- ~ 
~~lITf'fi~~if;~~ 

nil" !R f~ m • fOTli ~ ~ iti1 
~ 'fi~ ajg ~g l'fmIT iti1 ~~ ~<:{Of 
~~~n ~ PH ~ ar ... 

~ qmr: ~ ~~rnr 
~I 

'ltl ~ ... ~" iru f~ 
~ f.F mq' itfr ~! iffif ~ ~. . .. 

~~: mPl mb: 

11ft -mrm lfI~: iI<:! iffif 

iT ~~ 
Mr. Deputy-Speaker: I ·am not 

coing to allow like that. Please lit 
down. I will have to take very seri-
GUS action if the hon. Member does 
• ot ait down. 

11ft ~qp~ lfI~! iru ~ 
" ~ ~ I qGf ~ ~ ;ilrr~pti't'{ 1T~ 
~;r@~ .. (,z~) 

'It' ~1T'" (~) : ~~ <'11 f;;rcm 
,m\il'Tlf~f~lfR~f'fi~ ~ 

'" lI"1T<:r ~ iti1 qiT~ ~ ~ 'fiT ;qp:;r 
~ ~ ~ ~ ~ ~~! ~ i:t .. 
(t~) 

~fIqW q'(m:~. tfTi{ I 

'ltl ~... lfI,",,: •• 

• ·Not recorded. 

Mr. Deputy-Speaker: Order. 
order. I have been requesting the han. 
Member not to raise points like this. 
In spite of he direction of the Chail 
he is disobeing it. These remarks 
will not form part of the record. 

'1"' -mr~"1IIi ~: ;aqrmr 
~. ~ S7:T~~'f@f'fi~~ 
if <:r, lIT Of <t ~flf>ii ~ n;;t; ~~ 
~~ ... 
Mr. Deputy-Speaker: ask 

the han. Member to leave the House. 
You a're disturbing the proceedings of 
the House. (Interruption). I am very 
sorry. I ask the hon. Member to go 
out of the Hause. 

..n ~ ~ :~:=-"'~T'l;f~ 
~ 'if<l ;;rTif 'f.T ~Ti~ f~lir i ~"1'"; ~ 
~:I¥ ;j; ml'.f mil ;j; ~"l' mh 'fir 'ffi'I''f 

~;f 9'": ~ ~~ ~i'[T ~ ~f.r.i; Ii~ if~ 
~~ f<r. ~';r 'fiT "lfI¥T ~ l'ff~ ;:;r.r;:n ~ 
'fiT ~~ ~ 'fiT '3'QIllT .m:"~;j; "i~ 
iti1 ", .. T .. T if]'l; Of",T "'~lfr I 

Shri Ram Sewak Yadav then left the 
House 

Shri Ravindra Varma: (Thiru-
vella) : Am I to understand. Sir • 
that you have named the han. Mem-
ber? 

Mr. Deputy-Speaker: Yes. 

Shri Klshen Pattnayak: On a point 
of order. 

Mr. Deputy-Speaker: No point 
of order. 

'l"t f~~ : ll~T ~'fi ~c 
mq; qri~ ~ ~h: Cf~ ~ f'f. q'fq' ;f ."r 
f.:r,fu ~T ~ f1f; ~ alfTif f7:~il' 
~ 'fiT ~rn"\fu~ .q: ~ f.:rr.r.r ~'TT ~nf 
if) ~;j; q~.r aT 'fil\:1f ~T ~Rf :a'oTf 
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~'f'l'~;;riI'~ itmq';fTU 
;r~ fifilIT ij'if ~ ~rn~ ~q ~ "=tr'l' 
1If) ? 
Mr. Deputy-Speaker: Now there is 

quorum. There is no point of order. 

.n ~ ~ : ~ri sft€~ 
~ Ii ~r !R'i ~ q~ ~ ~ I 

SlIri Kishen Pattnayak then left the 
H01.I8e 

.n .,~: q-~ CIlfu"qt ~ 
Clf{;T ~ ~ trW qr<;T ~ ~ ~'iT 
fir. f;;rn ~tr 1f ~~ ~~ "'T ~~ 'tffi'fT 
'f."'{ ~~ ~ ~«r ~~ ~ ~ ~T ~~ 
~ fifilIT ;;rrro q;f Tf ~ qm 
~i;ftTT I 'r~.'T 'q'1""{ "lf~ ~ q"r~ ~ffi" 
~r ~r tt~ If,"l~T If,"~~1 I 

SlIri Bagri then left the H01L~e. 

Mr. Deputy-Speaker: Order, order. 
Shri AlagesaL 

Shri AIagesan: Mr. Deputy-Speaker, 
I should thank the hon. Members who 
participated in the debate and made 
very valuable and constructive sug-
gestions. I should especially thank 
the last speaker, I mean the last 
speaker who participated in the deb3te 
the Grand Old Man of the House, Dr: 
M. S. Aney, for having done us the 
signal honour of participating in This 
debate and making very valuable sug-
gestions. 

On the previoUs two occasions, 
during the discussion On Budget 
demands. T told the House something 
of the poetry of river and power. In 
the beginning of the current year I 
thought I would have to deal with 
the same theme. As the year proceed-
ed, the s;tuation changed, and I 
thought I would have to unfold the 
epic of oil and coal to the House. 
But, as the year advanced, there was 
a further change in the situation, and 
a.~ a result, it is my privilege today 
to tell t.he House something of the 
Romance of chemicals and petro-
ohemieals. 

[t is rather difficult to define the 
chemical industl·y. Perhaps it may be 
easier to define it in a negative way. 
All non-engineering industries may 
be generally called chemical indu.~t­
ries. There are more than 10.000 
different chemicals manufactured hy 
the chemical industry. A few large-
scale chemicals that are fundamental 
to the chemical industry are: 
ammonia, sulphuric acid, nitric acid, 
benzene, phenol. phosphates, etc. 

The chemical industry does not 
always manufacture the end-products 
of consumer use. It manufactures 
what are caIled intermediates. 
Because of this, the chemical industry 
as such is little known to the public. 
But the articles produced by it go 
more into everyday Use than those 
of any other industry, If you will 
permit me, I shall liken it to God. 
Though everything springs from God 
and He permeates each and every-
thing. still He is not so very obvious 
Or vis'ble, This may be the case 
with the chemical industry also. 

The products of the chemical indus-
try which are raw materials for other 
end-products may be end-products in 
themselves and have direct uses. 
Anothpr interesting feature is that 
thesc uses may be very different from 
one another. 

The chemical industry produces 
everything from products of house-
hold use to thing~ like fertilisers, 
explosives, conventional fuels and 
rocket propellents, The productive 
system in the modern world is so 
interconnected that it will be very 
difficult to find any manufactured 
art:cle which does not depend in one 
way or another upon the chemical 
industry. 

The importance of the chemical 
indu5try may be realised when we 
see how the value of production in the 
chemical-industry' sector has been 
going up sinCe 1959. It was about 
Rs. 225 crOres in 1959: in 1960 it was 
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I Shri Alagesan] 
about Rs. 272 crores; in 1961 it was 
estimated at Rs. 326 crores; in 1962 it 
was estimated at Rs. 365 erores; and 
in 1963 the ('slimate is round about 
Rs. 450 crores, T!lat shows how this 
industry has been making rapid prog-
1'("'--1 mean the ehem:cal industry as 
a whole, atl the industries that are 
clubbed under that. 

Coming to the petrochemical 
industry, the story of its growth. 
though fl'ecnt. ", fa:;cinating, And that 
!:\l't has been very much realised by 
ail the hon. Members who took part 
in th.· debate. Th,' very potential 
nature of this industry for the whole 
ecnnom)' of the ,'oun1l'\" has been 
very well put forward by' the speakers 
that preceded me. The product' on of 
'p~tro-chemicals in thl' world grew 
rapidly only alter 1940. that is in the 
time of the Second World War. In 
America. though it began a little 
earlier. it is two decades old. ln 
Europe it is barely a decade old. In 
.Japan it is said to have begcm in 
1957. But it looks as though thl! 
future belongs to it. It is prolific in 
ill; offspring. So far, 2500 of them 
have been counted. It threatens to 
multiply further. The main products 
arc plastics, nylon fibres, fertilisers. 
pesticides. synthetic rubber-about 
wh:eh I will have to say something 
later-medicine and drugs, etc. They 
are trying to make even proteins, that 
is food, out of petrochemical. There 
seems to be nothing which cannot be 
made out of petro-chemicals. It can 
veritably be called the modern 
Kamadhenu. 

Shri C. K. Bhattacharyya (Raiganj): 
That is exactly what Dr. Aney said.: 

/I~r=f lilfT;r lP:'l'llVflf12" "J 
You have brought together every-
th'ng. 

Shri Alagesan: It fits in I'xactly tor 
the petrochemical industry. In taking 
hold or such an industry and laying 

the foundations for il4; growth in our 
eOWltry, We are dOing something 
which is in tune with modern scienti-
lie and technological advance made in 
th,' world today. It is on a par with 
our entering the field of the use of 
atomic enprgy for POWer production .. 

In our country we began to think at 
the petro-chemical industry only four 
years ago. It is realised now that 
plastics and other petrochemicals take 
their plaCe alongside with othe"r basic 
industril's as steel, chemicals. oil. etc, 
and it is no longer possible for a 
dl'vpluping country like ours to do 
without an :ndigenous petrochemical 
industry. If it is understood that the 
annual import bill on petrochemicals 
will be Rs. 51 crores in 1965-66 and 
will rise to abollt a,. 140 crores by 
about 1970-71 the importance of the 
petrochemical' industry will be 
obvious. It we do not have one, we 
will have to spend so much foreign 
exchange on petrochemicals. One 
hon. Member was cautioning us that 
WI' wi\l be caught in the meshes of 
foreign capital if we invite foreign 
collaboration to advance this industry, 
to establish and to take it further in 
the country. I can tel! the hon. 
Member that this is one of the indus-
tries for which the know-how is veIT 
scarce in the world. It is not that 
everybody could help Us and aid us 
in building the newest of new indus-
tries. We have to go in tor foreign 
co\laboration. At the same time, there 
is no question Of our putting any 
shackles on our freedom of action. 
This has been made clear by the 
Finance Minister when he said that 
we, that is, the Government and the 
public sector undertakings will have 
majority partic:pation. We will see to 
it that we retain control in our hands. 
Certainl~- we have to ('oncede minority 
participation; in the field of petro-
chemicals there is no other alternat:ve 
but to go in for foreign collaboration 
if we have the interest of the country 
at heart. 
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There were two committees, the 
Kane Committee and the Henny Com-
miltee, which went into the question 
of development of petrochemical 
industry. Here, I pay my tribute to 
the WOl'c·llf these two co~mittel's and 
both t,t·:Dr. Kane and Dr. Henny of 
the French Petroleum Institute, who 
is a weI! known wurld petroleum 
chemist and who headed a committee 
and .~aVe Us a blueprint on which we 
rould proceed. Dr. Henny has 
~uggested in his report that there 
should be five petro-chemical com-
plexes in the l'ountry: in Bombay, 
Gujarat, South India, Barauni and 
Hald'a. In Bombay two naphtha 
crackers Of a total of 2.5 lakhs tons 
a year costing Rs. 64 "rores is to be 
established in two stages. In Gujarat 
it will be one naphtha cracker of 
].6 lakh tons a year and hydrocr~cker 
of 1.4 lakh tons a year and in addition 
aromatic extraction also. costing 
roughly Rs. 75 crores. This is to be 
done in four stages. In South India 
it ;5 a naphtha cracker of 1.7 lakh 
ton.. a year in two stages costing abOut 
Rs. 66 crores. In Barauni there will 
be no naphtha cracker but only aro-
matics extraction: the cost would be 
about Rs. 5 crores; it will be in one 
stage. The Haldia complex will be in 
two stages costing Rs. 52 crores with a 
naphtha cracker of 2.25 lakh tons a 
year. Th;s shows the colossal prepara-
tion needed for development in the 
future years. The Henny report is a 
very detailed and comprehensive 
study consisting of eight volumes. 
Curr-ently a working group is going 
through all these. It is necessary to 
oome to grips with practical prob-
lema now and get foreign ~olaboration. 
We have to negotiate with them. 
However much some of the friends on 
the oth .. r side may dislike foreign 
collaboration or capital, there is no 
remedy. Already two privatecom-
panies have been licensed in the 
Bombay region and another has 
been issued a letter of intent. This is 
fOr eshtablishing a two lakh tons 
naphtha cracker and also for the 
manufacture of products like pallythe-

lene etc .. Hon. Members wanted that 
We should go with greater speed. This 
is a very new field and we have to 
proceed w;th caution; we cannot 
afford to make mistakes. Yet, we are 
taking every step to proceed in thi~ 

direction as speedily as po.~sible. I 
am myself not satisfied with the prog-
ress made. I feci that a v,':·:,· valuable 
~·par has been lost. But I assure the 
House that we will do all that is 
necessary in this d:rection and see that 
the first complex in Gujarat is estab-
lished as speedily as posible. A 
decision in principle has been taken 
and the details, how much forei,n 
capital. how much Indian capital, etc. 
are under discussion. At present pro-
posals for establbhing a benzene-
toulene extraction unit as the first 
phase of the Gujarat petr~hemical 
complex ar.. under examination of 
Government. The total cost 01 the 
unit will be about Rs. 1.58 crores. 
Contracts for' this unit are (''''Pected tOo 
be concluded within a month's time. 

The Finanre Minister in his budget 
speech made the follOwing observa-
tions: 

"It is of the utmost importance 
for our economy that enterprises 
in the public sector should not 
only make profits. but should make 
good profits. By that I mean that 
t.hey should giVe a gOod dividend 
to the Exchequer and yet be able 
to build up reserves to finance 
their own future expansion .... 
When the State begins to provide 
power and transport, when it 
owns steel plants, fertilizer plants 
and machine-building plants. 
it must malke sizable profits out of 
them, build reserves, amortise 
loans and provide adequately for 
depreciation of assets and their 
replacement. so that the public 
sector can expand without adding 
unduly to the tax burden." 

These healthy criteria had been laid 
down by the Finance Minister. If we 
should have a healthy and sound 
industrial economy, there is no other 
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[Shri Alagesan] 
way eXcept to follow these criteria. 
Broadly, these have been agreed to 
by the House. One Or two voices 
were raised against these. My hon. 
friend Shri Azad, whom 1 do not find 
here now but one need not expect 
:rum to be here because he did not 
participate in this debate, criticised 
these . . . (Interruptions.) He is a 
'sincere advocate of the public sector 
and a relentless advocate . . ., 

Shri D. C. Sharma (Gurdaspur): 
Do not use t!'le word 'relentless'. 

Sbri Alagesan:. . . of the public 
sector. I submit to him and those who 
think with him that even in the 
interest of the public sector. it will 
not be gOOd not to make profits, not 
to incre3.se the efficiency of public 
undertakings. The rule he wants to 
lay down will get a bad name for the 
public sector undertakings. The public 
sector, hon. Members know, has many 
enemies and they lie in ambush and 
would like to pounce upon it, they 
are too re3dy and too will ing to pick 
holes and find fault and get a bad 
name to the public sector. Give the 
-dog a bad name and hang it. 

Shri D. C. Sbarma: This dog will 
bite them. 

Shri Alagesan: I felt that Mr. Azad 
was playing into their hands by 
opposing this yardstick for the public 
sector. As one who is in charge of 
several important and vital public 
sector undertakings, I entirely agree 
with the Finance Minister and would 
like to follow what he has laid down. 
There are various public sector under-
takings in ct.arge of this Ministry: 
Fertiliser factories, Pimpri anti-biotics 
factory, DDT factory, etc. All these 
have been making sizeable profits and 
have been putting by sizeable reserves 
In order to finance their own expan-
sIon schemes. Just now, I shall 
detail. how that has been done. 
'1'he Sindri fertiliser factory which 
Is the first to go into production 
in the year 1952-53 may be taken 

up first. The financial results of 
the working of this unit for the 
years beginning from 1952-53 and 
cnding with 1963-64, that i.ll for a 
period of 12 years, are as fobs: the 
gross profit made by the factory 
beforc depreciation and interest on 
loans comes to Rs. 44.42 crores. The 
amouut sat apa:ct as depreciation 
reserve comes to Rs. 27.08 crores, 
intere;;t paid, Rs. 356 crores and 
dividend paid, Rs. 4.64 crores. Other 
reserves come to Rs. 6.66 crores. 

The Nangal fertiliser unit went into 
production only in the year 1961-62. 
Some hon. Members paid tributes to 
the working of the Nangal fertiliser 
unit. It is very right and very correct 
to say that the factory has been doing 
very well during its very short exist-
ence from its inception. The working 
of thIs unit for the past three years 
shows the following financial results: 
gross profit before depr('ciation and 
pa.vment of interest. Rs. 10.07 crores; 
amount put In thE' depreciation 
reserve, Rs. 6.13 crore'; interest paid, 
Rs. 0.97 crores, and other reserves, 
Rs. 3.10 crores. In other words. the 
re,ources intE'rnally created by these 
two units and available with the 
Fertiliser Corporation for purposes of 
expansion come to nearly Rs. 43 
crores. If we take into account that 
the subscribed capital was only 
Rs. 41.63 crores as on 31-3-1963 and 
is expected to be Rs. 48 crores as on 
31-3-1964. it will be realised that the 
generation of internal resources by 
these two units has been quite satis-
factory. 

These resPI'V£"; wC'rco llSed to finance 
expansion projects at Sindri itself to 
the tune of nearly Rs. 15 crores and 
towards expenditure on Nangal and 
Trombay projects to the tune of nearly 
Rs. 10 crores. So, the profits made by 
Sindri were also used to finance the 
new fertiliser projects at Nangal and 
Trombay. 

I would like the Houses to remem-
ber that apart from this, an amount of 
Rs. 2 erores was spent on the planning 
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and development division of the 
Fertiliser Corporation of India, which 
is becoming a very important tool in 
our hands' for designing purposes, for 
construction purposes, etc. So, that is 
what these two units have broadly 
done. 

I would like to say a word here 
about the retention prices that have 
been given. I know that there has 
been a demand for the reduction in 
the fertiliser price. That is true, but 
somebody else shQ1~ld foot the bill. 
The general exchequer should foot 
the bill and not the units themselves. 
Actually, we are being underpaid; 
while our cost of production has gone 
up, we are being underpaid. The 
present retention prices of the Sindri 
unit are based upon a study of the 
cost structure carried out by the 
Tariff Commission in 1959. Since then, 
the cost of raw materials like coal-I 
can give the figures but I do not want 
to tire the house-gypsum, etc., has 
gone up. The Chief Cost 
Accounts Officer of the Govern-
ment of India has carried 
out a detailed cost examination, as a 
result of which the retention prIces 
are expected to gn up at least to 
somp extent, if not to the extent re-
commended by the Corporation. I have 
taken this into account in calculating 
the financial results ot the last two 
years becaUSe the prices are expected 
to be revised from 1-4-1962. 

Corning to fertiliser production, 
would like to confess that we are far 
from realising the targets laid down 
in the third Plan. According to the 
third Plan. the installed capacity has 
to be one million tow, and the pro-
duction eight lakh tons in terms of 
nitrogen. We have already 
licensed or approved 14 lakh tons; the 
licences issued corne to a capacity of 
14 lakh tons. As at present envisag-

'ed, the installed capacity may be in 
the region of six lakh tons and pro-
duction about four lakh tons only 
by the end of the Third Plan. This is 
to be contributed both by the public 
lector and the private sector units, 

,I should like to say here that the 
performance of the private sector 111 
this very vital field has not been up 
to the mark. The House may remem-
ber that there was a very loud demand 
from the private sector that they 
should be allowed to participate in the 
manufacture of fertilisers. And in 
response to the demands of the pri ... ate 
industry in this country, it has been 
agreed that they should be issued 
various licences, but the performance 
has been very unsatisfactory. I do 
not want to put it more than that. 
Out of seven units licensed in the 
private sector, absolutely no progress 
has been made in four. Three others 
are corning up rather tardily. In fact, 
Corba had 'to be taken up by the 
public sector beacuse the private 
party who got the licence surrendered 
it. I do not mean this as a criticism 
of the private sector. 

Now, this is in the cun'ent year the 
production in terms of nitrogen is 
estimated at 2'6 lakh tons of which 
the public sector will produce 2'3 lakh 
tons that is, nearly 88 per cent, and 
the private sector only 30,000 
tons. Let us note what is happening in 
the public sector units. The Sindrl 
fertiliser factory which was the first 
factory in the public sector, is produ-
cing about 3,05,000 tins out of a tar-
geted production of 3,33,000 tons, and 
its production of double salt and also 
urea is not up to the mark. They 
fall below the targettd capacity. The 
difficulty in attaining full production 
may be pointed out but it will take 
time. 

Briefly, I may say that there are two 
ammonia plants. One had been ins-
talled long ago, and the other is a new 
plant. In the old plant, we produce 
even more than the rated capacity. It 
is expected to produce 96,000 tons of 
ammonia whereas the production Is 
now more than one lakh tons. Dut the 
quality of the gypsum that we are 
getting is deteriorating day by day. 
It was planned and designed for a 
purity of gypsum of 93 per cent. The 
gypsum used to be brou·ght was 1a 
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Pakistan. Later on, We had to dep-
end on Rajasthan gypsum. My hon. 
friend Shri Harish Chandra Mathur ie 
looking at me. The quality is :leterio-
rating day by day. We started with 
83 and now it is so, less than 80 per 
cent. Again. instead of 1.5 ton.~ of 
IYpsum per ton of ammonia, we have 
now to use 1.9 tons. You can imagine 
when we have to carry all this gypsum 
over a thousand miles, what trei,ht 
chlll'feg we have to incur and what 
mlount we have to bring. This is the 
4iftlculty with reference to the old 
ammonia plant. The only way to re-
medy the situation is to get out of thi8 
rYJIIIum process and take to what il 
ealled the direct acid neutralisation 
process or direct contact process. This 
requires sulphuric acid to the tune of 
.tIoutO!lO ton~ per day. 

Shri Barish ChaDdra Mathar: 
(Jalore): All your problems will be 
IOlved if you locate the industry near 
the place where gypsum is available, 
in Rajasthan itself. (ilnterruptioft) . 

Sbri AlaI'eIII.Il: It is very eaRY to 
be wise after the event. 

Sbri Barish Cbanllra Matblll': We 
have been asking tor it earlier. 

Dr. L. M. Singhvi: (Jodhpur): It 
is almost a personal conversatioll. 
Let the hon. Minister speak aloud. 

Mr. DepatJ-Speaker: The hon. 
Minister is likely to take more time. I 
suppose. We have to take up non-
official busineSll. 

Sbri AJac-: think J should 
be allowed a few more minutes, so 
that I may finish now. 

Mr. Deputy-Speaker: How much 
'!me? 

Shri Alapsaa: I 
within ten minutes. 

shall finish 

Mr. Depu,ty-Speaker: You may 
take two or three minutes. 

Arl~: Ten I minutes. 

Mr. Deputy-Speaker: Then you 
may continue the next day. 

Shri Alagesan: I can finish in less 
than that time. 

Mr. Deputy-Speaker: The next 
day. Monday. 

Shri Alareaan: shall finish 
... ·ithin five minutes. because my 
senior c"llcaguc will be speaking on 
that day. (Interruption) 

Mr. Deputy.-speaker: Does the 
Housl' agre,. to give him a little more 
time now7 

Some Hon. Members: Yel. 

Mr. Depaty.Speaker: All right 
will give yOU five minutes . 

Shri Alaresan: So we have to-
take to this direct contact proceea, 
which wlll mean putting up a sul-
phuric acid plant. which th(· PyrIte 
and Chemical Development Company 
Limited at Sindri pl'opose~ to do. Tn~ 
amount of capital cost will not be 
more than Rs. 25 lakhs. The second 
ammonia plant is in troubk and 
it is that plant which is not able to 
produce its rated capacity which • 
about 63.000 tonnes. The reason. 
why it is not able to produce more 
than 40,000 tonnes arc two-fold: one 
is lack of ('nough reserve and spare 
equipmpnt and thp other. the more im-
portant. is the non-availability of 
all the 10 million cubic teet of coke 
oven gas. which is the basic raw ma-
terial for production of ammonia 
If I get R.~. 7 lakhs of foreign exchange 
to gpt som .. spares, etc., I can produce 
Rs. 50 lakhs worth of fertiliser, which 
I am not able to do now. We are 
trying hard to get this foreJ4rn ex-
change. In order to get the full bene-
fit of the coke oven gas. we have to 
instal two mor£' lean p.:as lItener&tors. 
There are at present four lean gas 
generators. But the lean gas produc-
ed out of these is not enough. If .. 
succeeded in finding foreign exchange 
and putting up two more additional 
lean gas generator. and if the coke 
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oven gas is utilised for the production 
of ammonia, we will attain the full 
production of 160,000 tonnes. 

15.00 hn. 

As I said, the Nangal Unit is doing 
very well. It is expected that it will 
even exceed the targeted capacity of 
production this year. 

Regarding the Rourkela Fertiliser 
Factory, I should admit that it is a 
very sad example of bad planning. 
It was planned that that should ·be 
the biggest factory in terms of 
production of nitrogen. An hon. 
Member from Orissa was pleading for 
another fertilised factory in Orissa. I 
wouid like to tel1 him that the Rour-
kela factory in Orissa is the biggest 
fertiliser plant in terms of nitrogen. 
but even so, we are not able to get 
the needed coke oven gas tor 
running all the four streams. We 
are not getting gas even to run one 
full stream Even if the volume of 
,as is there, the hydrogen content is 
not the~e. 50, .... 1' are not able to 
let even 25 per cent iD. that. I pel'8O-
nany w('nt into this question. I want-
ed to see that more gas is made avai-
lable. Certain arrangements were 
made. A promise was made that it 
will be done, but unfortunately. it has 
not been done. The only remedy for 
this is to instal a naphtha refomting 
unit, so that the necessary eas is 
produced either by naphtha or by" the 
present coke oven gas arrangements 
and we may be able to run al1 the four 
streams and ·produce fertilisers to the 
tune Of nearly 'half a million tons. 

I will say a word about the working 
of the Pimpri unit of the Hundustan 
Antibiotics limited. It has been doing 
very well. Somebody said the collabo-
rators did not pass on the secret. 

Shri D. C. Sharma: It is doing 
splendidly. 

SIu1 All(elllUl: 
hon. Member, Shri 

M the senior 
D. C. Sharma, 

Private Members' Bills 
and Resolutions 

pub it. it i., dn;ng very "plendidly. 
The research department at Pimpd 
has also dl'veloped two anti-fungal 
antibiotics. Hamycin and Dermostatin, 
whieh hav(' proved to be eifc.ctive in 
treating fungus infection. There is a 
demand for this even f:om foreign 
countries and they are prepared to pay 
ruyalty also. A unit for producing 
these antibiotics on a commercial 
scale is also being established. This 
factory from out of its own internal 
resources financed its expansion. 
Starting from a capacity of 9 MMU or 
penicillin in 1956-57, today its capa-
city is 60 MMU and it is going to he 
taken up to 84 MMU. In this factory, 
from its own resources. a new strep-
tomycin plant of 40 to 45 tonnes capa-
city per annum is being put up and 
that is also going to be expanded to 
80 to 90 tonnes. 

Mr. Deputy-Speaker: He may 
leave the rest to his senior colleague. 

Shri Alagesan: Thank you, Sir. 

15.05 hI'S. 

COMM1Tl'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

THIRTY-SIXTH REPORT 

Shri Hem Raj (Itangra): Sir. 
beg to m9ve: 

"That trus House agrees with the 
Thirty-sixth Report of the Commit-
tee on Private Members' Bills and 
Resolutions presented to the House 
on the 9th March, 1964." 

Mr. Deputy-Speaker: The ques-
tion is: 

"That this House agrees with the 
Thirty-six Report of the Commit-
tee on private Members' Bills and 
Resolutions presented to the Houae 
on the 9th March, 1964." 

The motion was adopted. 


